
Please Note

(i) ln certain cases the decision of the Norms committee refers to the Recommendations /
observations / Deficiencies received from the concerned Technical Authority. wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) similarly, a scanned copy of the blank standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 09/16 of the Norms committee (NC-l) for the licensing year 2OL5-2016 scheduled
on 03'08'2015 was actually held on 04.08.2015 under the Chairmanship of Shri J.M. Gupta, joint
Director General of Foreign Trade to consider the applications under Duty Exemption / Remission
schemes (chapter-4) of Foreign Trade Policy 2075-2o20/Handbook of procedure Volume-t. The
following Members of the committee were present in the meeting:-

Si.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwari!.A 476 23063321 DHI′ u.B.

2. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.Kanwalinder ,ngh sOd「

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT′ u.B.

5. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

ICase No.:8/13/80‐ ALC2/2013

HQ Fily―
――‐…～―――――

:01/80/050/Oo213/AM14/

DecisiOn:The cOmmittee

Party Name:BoRG WARNER
IEMIssIONS SYSTEMSINDIA

PVT.LTD

RLA Filc
:05/23/040/Oo160/AM14/

noted that Arln's rcpresentativc

IMeet No/Date:9/80‐

ALC2/2015
0308.2015

Lic.No/Date:0510361728 1Dcfcr
02.08.2013

‐Date:15.09.2015

ShH Kapil B可 電,Deputy Manager SCM~い
|■ ‐

~

Status:
Deferred

SECT:ON)SCHEDULED TO BE HELD ON 03:百 百:五百13i百面〒天こ〒百五EE▼ 両百こ3面雨
04.08.2015
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Decision: The committee noteJ that firm's reply dated 24.02'2015 along with Ame

dated26.02.2015 has been sent to DHI "" 
)i.oiiz'0,5. The firm. has inforrned that the above AA has

,been obtained for deemed expof,^lYp^Blv"i;";-[;jutihun najva-viovut Utpadan Nigam Limited
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DecisiOn:The cOmmittee nOted that DHI

No.3(56)/14-TSW(B)泡 63 dated 15.07.2015
1deferred to 15.09.2015.

Case No。 :36/25/80¨ ALC2/2013 Party Name:ZENITH
PRECIS10N PVT LTD.,

has raised deficiency in the firm,s application vide UO
and decided to send it to the firm to furnish reply. Case is

,Mcet No/Date:9/80‐
‐ALC2/2015
03.08.2015

Status:
Deferred

Status:

Approved

HQ File              RLA File              Lic.ヽ も/bttiさ :0,16161,4う  lbcfer      l
101/80/050/00560/AM14/       :o7/24/040/00339/AM14/       13.01.2014              Date:15.09.20151
1           ‐                                                                                 |
IDecision:The cOmmi■ee nOted that ЯIIII has not submittcd cOmpletc reply to the dencicncy letter sentl
to them on 01.06.2015 fo110wcd by reminder on 30.07.2015 and decidcd to send inal reminder to the

nrm to expedite reply.Case is deferred to 15.09.2015.                                        |
|       ■ 1

case No':r2l3t80'ALC2t20t4 
i;xilH:#1fi,1:r, 

** 
x;:,)"Jir"e:e/80-

TCOMPANY PRIVATE 03.08.2015
LIMITED,

.Hq iiie nie nir" r,i".Nolpate, 02to\9gri3
:01/80/050/00O23tAMls/ :02t24/040t00180/AM t4l it.Ot .ZOtq

Decision: The committee decided to ratifi the norms based upon the MSME U.o.
l(t toyt+-uE dated 03.08.2015 (copy of the comments being sent io firm and RA).

RA may take necessary action accordingly.

,Party Name:ALSTOM INDIA
ILIMITED,

|                 :

剛脇萬蕊
~~~閉
雉 鳳 1~

Meet No/Date:9/80‐        status:
.ALC2/2015          Reiected
03.08.2015

Lic.No/Datc:3210072580

30.01.2014

=:

,Decision: The committee noted that the firm has not replied to any of the deficiencies raised by DHI
in their reply dated 07.04.2014 and therefore, decided to reject the case with direction to the firm to
^^., ^^^l:^^Ll^ ^,,^+^* 1..r., --.:.1- :-' L- ,-- .. r^^^ ^ rpay applicable custom duty with interest for EODC. RA may take necessary action accordingly. :

:  :II鰈

助∬

Lic.No/Date:0510378995  Dcfer       i
11.02.2014 Date:15.09.20151

‐‐――――:
Decision: The colnlnittee noted that the unit has sublllitted representations iin varlious Advance
10 1Authorizati

ions where the unit has bcen requcsted and reminded eanier to furnish essentiallyl― ―――― ――■――~¨ ~~ ~・・― ・シ…・・・・―‐― ν“'■■ツ■ しυ ■ullllo■ = し00し 11し 1011し JI
I certincate issued by the Directorate Gencral of Hydrocarbons.The cOmmittec also noted that in thesei

representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of i

rcertain AAs. The commiftee noted that on the issue of essentiality certificate, DES I Section vide note
dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seekingtheir,

lcomments and clarification. It was also noted that Policy VI Section had further taken up ttris 
"matter 

I

, * * _ - _ * _ _. _ . ,..,.. _ , 1Status: I
IDeferred I
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)noftheDepartmentofRevenuevidetheirnotedated2S.o2.zol4.TheTRU,*itt, tt'. rRu Section of the D:riT:lt-"i,1:]::'1u;"'l:"";;;;;;; 
"omm"nt.r.larifications 

on

.SectionvidetheiroMNo.354l|48120|3-TRUdated28.02.2014offeredcomments/cl
this issue.

The committee decided that since policy VI Section had earlier taken up this matter with the TRU

,section,thematterwasagainreferredtoPolicyvlsectionfortakingupthematterwithther
TRU Section, Department of Revenue again uiinging to their notice the request made by the

,rrti* trrnting ,o"ir"r for submission of DGHC certificates'
l

Case is deferred to I 5'09'201 5'

case No.:27l 25t80-ALC2t2013 partvNailLifst.,t H#r"Jrte:e/80- itlrlT;. l

iHerit" RLA Fite 'Li"'Noiout"'0510378994 
Defer :

;:01i80/050/00s51/AMl4/ 
':izd 6+0/0045s/AMl4/ 'tluziuq Date:15'09'201s '

,Decision:ThecommitteenotedthattheunithassubmittedrepresentationsinvariousAdvance
,Authorizations where the unit has been requested and reminded earrier to furnish essentiality

certificateissuedbytheDirectorateGeneralofHydrocarbons.Thecommitteealsonotedthatinthese'
representations,theunithassoughttograntwai'"'forsubmissionofDGHCcertificatesinrespectofr
rcertain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note 

'

.. ldated 04.03.2013 had taken up this matter with the Policy vl Section of the DGFT for seekingtheir'

' 
, 
:H;;;ffi clarification. It was also noted that policy vr Section had further taken up this matter I

,,withtheTRUSectionoftheDepartmentofRevenuevidetheirnotedated2S.o2.2o|4.TheTRU
r ;section vide their oM No. 354^4grzol3-TRu dated 2g.02.2014 offered comments/clarifications onr

;this issue. __ - .

r The committee decided that since poricy vr Section had earlier taken up this matter with the TRU

,Section, the matter was again ."f",,.d to Policy VI Section for taking up the matter with the

ITRU Section, Department of Revenue again bringing to their notice the request made by the

, unit for granting waiver for submission of DGHC certificates'

cぉds JttК d Ю ∬Ю)節 b。  _

:01/80/050/00057/AM15/      :05/23/040/00457/AM14/

12 Decision: The commiitee noted that the rnii ftut submitted representations in various Advance'

Authorizations where the unit has been requested and reminded earlier to fumish essentiality'

rcertificate issued by the Directorate General of Hydrocarbons' The committee also noted that in these'

rrepresentations,theunithassoughttograntwaiverforsubmissionofDGHCcertificates.inrTfct:f
certain AAs. The committee noted that on the issue of essentiality certificate' DES I Section vide note l
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comments and clarification. It was also noted that Policy VI Section had further taken up this matter
with the TRU Section of the Department of Revenue vide their note dated 2g.02.2014. The TRU
,Section vide their oM No. 354114812013-TRU dated 28.02.2014 offered comments/clarifications on
,this issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
Section, the matter was again referred to Policy VI Section for taking up the matter with the
TRU Section, Department of Revenue again bringing to their notice the request made by the
unit for granting waiver for submission of DGHC certificates.

Case is defelld to I5.09.2015.

L
IHQ File

101/80/050/00015/AM15/

RLA File

:05/24/040/00454/AM14/

CaseNo.:4/3180-ALC2/2014 eartyNime:MOTHERSON MeetNo/Date:9/g0-
SUMI SYSTEMS LTD., :ALC2/2015

r03.08.2015

Status:
Deferred

Lic No/Datc:0510380488 Defcr

‐27.02.2014             ‐Date:15.092015

lstatus:

Deferred

Lic.No/Date:0510380507 1Defer
27.02.2014        1Date:15.09.2015

Meet No/Datci9/80‐

ALC2/2015
03.08.2015

Lic.No/Date:0310773184 1Defcr

.06.03.2014              Date:15.09.2015

14101/80/050/00062/AM15/    1:o5/23/040/00493/AM14/

ICase No.:34/5/80‐ ALC2/2014 Party Name:STERLITE
TECHNOLOGIES LTD.

15
IHQ File RLA Filc
:01/80/050/00H9/AM15/   1:o3/95/040/00894/AM14/

rDecision: The Committee noted that application of the firm has been sent ro C&pC on 16.04.2014
'followed by reminders dated 03.06.2014,08.10.2014, 12.11.2014, 2.t.01.2015 and 21.03.2015 for
,comments which is still awaited. Reminder to C&PC has been issued on 18.05.2015 and DO letter
from Chairman to Joint Secretary; C&PC has been issued on23.07.2015 to expedite comments. Case
is deferred to 15.09.2015.

ド
｀  霧扉而

IHQ File RLA File

,Decision: The Committee noted that firm's reply dated 24.07.2ol4was sent to MSME on I1.0g.2014, ,followed by reminder dated 0l .05.201 5 for comments. On the request of MSME representative a copy
lof the application again sent to them on26.06.2015 to facilitate comments and NC decided to remind

r IIvISME 
to ex..pedite comments. Case is deferred to 15.09.2015.

Decision: The committee noted that firm's reply dated 16.12.2014 has been sent to DEIT on' ,06.01.2015 for comments. Reminder to DIT through E-mail has been issued on29.04.2015 followed
bv alother reminder on 30.07.201 5 to expedite comments. Case is deferred to I 5.09.201 5.

ICase No.:38/3/80-ALC2/2014 Party Name:STANADYNE
:AMALGAMATIONS PVT.
:LTD.

RLA File

Mcct No/Datei9/80‐

:ALC2/2015

103.08.2015

1Lic.No/Date:

Status:
Deferred

Status:

DeFerred

Defcr
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;;;"r The committee decided to call the repre-sentative of the firm for personal hearing to clarify
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'

_,___*"__,._li ]cur" is deferred to l5-09-2_0,|1*

|に ase Nよ おJ27/80‐ALCν2“ム とⅢ
Na姜
ど 露 %鼎

Y

ぱ
猥
III樹霊聖聖

^



:01/80/050/00688/AMl5/ :051231040/000571AM151 09.05.2014 :

Decision: The committee decided to ratify the norms based upon the DIPP ID No. 12lg)l2}15-
, TSW/Zt dated 04.08.2015 as under:-

1. Net empty weight of 47310 Kg. may be specified with each export item at Sl.No. 1 & 2.

2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 4 & 6.

r 3. Quantities of import items at Sl. No. 1 & 4 may be allowed as 1.0417 Kgs/Kg. content in the I

export products as claimed by the firm.
4. Quantity of import item at Sl. No. 2 may be allowed as 1.0414 Kgs/Kg. content in the export

: 5. Quantity of import item at Sl. No. 3 may be allowed as 1.0416 Kgs/Kg. content in the export,

i products as claimed by the firm.

weight of this item may be allowed as 11905 Kgs. inclusive of 17.6 % wastage after taking,

7. Quantity of import item atSl.No.6 may be allowed as257t6 Kgs (19136 Meters)inclusive of
2.06 % wastage.

8. Quantities of import items at Sl. No. 7 to t'1. may be allowed as applied for i.e. 294 Kgs.,294'

: Kgs., 1000 Kgs., 1750 Kgs.. & 1750 Kgs. respectively,

IRA may take further necessary action accordingly.

| I          ENGNEERNGЫ
M「ED 

借 羅 鰍 F    lpproved l

l lHQ File             iRLA File             Lic.No/Date:0510386183 1          1
1  ::01/80/050/00003/AM16/      :05/23/040/00056/AM15/      09.05.2014             1               :

| IDecision:The committee decided to ratify the nolllls baSed upon the DIPP ID No.12/90/2015-1
1  1TSW/22 dated 04.08.2015 as under:―

| 1  1.Net empty weight of 47310 Kg.may be specined wlh each exportitem at SI.No.1&2.   :

| 1  2.Word″ Relevant〃 may be preixed wtth the descttption ofimportた ems at SI.No.lto 4&6.|

| 1  3.QuantiJes ofimport nems at sl.No.1&4 may be allowed as l.0417 Kgs/Kg.contentin thel

l :    eXpOrt products as claimed by the lrm.                           1
1221  4.QuantたY Ofimport■ em at SI.No.2 may be allowed as l.0414 Kgs/Kgo content in the exportl

l l    prOducts as claimed by the irm.
1 1  5.Quanuty ofimportた em at Sl.No.3 may be allowed as l.0416 Kgs/Kg.cOntent in the export‐

| l    prOducts as claimed by the irm.

| ‐  6.Quanttty ofimport ttem at SI.No.5 may be allowed as 2 Nos.on net to net basis.Duty freel

l l    Weight Of thls item may be allowed as l1905 Kgs.inclusive of 17.6%wastage after takingl

l 1    20%recovery from scrap.                                       1
: 1  7.Quanuty ofimport ttem at Sl.No.6 may be allowed as 25716 Kgs(19136 Meters)inclusive of

1 1   2.06%wastage.
: 1  8.Quanttties ofimport items at SI.No.7 to ll may be allowed as applied fori.e.294 Kgs.′ 2941

1  1       Kgs.′ 1000 Kgs.′ 1750 Kgs.・ &1750 Kgs.respectively.                                    |
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Authorizations where ihe unit has been requested and reminded earlier to furnish essentiality
certificate issued by the Directorate General of Hydrocarbons. The committee also noted that in these

representations, the unit has sought to grant waiver for submission of DGHC ceftificates in respect of
certain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note'
dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
comments and clarification. It was also noted that Policy VI Section had further taken up this matter
with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU
Section vide their OM No. 354114812013-TRU dated 28.02.2014 offered comments/clarifications on
this issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
Section, the matter was again referred to Policy VI Section for taking up the matter with the
TRU Section, Department of Revenue again bringing to their notice the request made by the I

unit for granting waiver for submission of DGHC certificates.

卜臨 :扁

| ICaSe is deferredto 15.09.2015.
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αAL IMeet No/Date:9/80-
ALC2/2015
10308.2015

,Lic.No/Date:H10028052 ‐Defer      l
131.07.2014              Date:15.09.20151

.-.1

Approved ':

C2/2014

|

1器航5υ0067νAmy

BUILDERS COMPANY,LTD.

RLA File

:11/24/040/00006/AM15/

巨3薇I品:琵蔦覆雨雨

IMAGNETSLIMITED
|

圃蕊ふ話y
- iM*:lN"/D"t",.:;/Bo: 

* -* |

tALC2lzOl5 ,

i03.08.2015 Iit*-fti".N"lo"t",oiioztts:o 
i

l0 r .09.20 14 I

源

~|

St""tr"
Approved

Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by DHI)
, dated 10.06.2015 and decided to send reminder to the firm to expedite reply.

'Caseisdeferredt91:09:?0l:

濯
=TT質
:    際F面

HQ File IRLA File Lic.No/Date:0410159247
:01/80/050/00327lAl/rlsl ,:04/2410401001 l 8/AM l5/ 14.08.2014

,Decision : The committee decided to ratify the norms based upon the DIPP ID No. 1219012015-'
TSW/29 dated 04.08.2015 as under:-
I 1. Net weight of export item may be specified as 697.028 MT.

2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 56.

, 3. Quantities of import items at Sl. No. 7to12 may be allowed as 1.05 Kgs/Kg. content in the,
I export product.

4. Quantities of import items at Sl. No. 13 to 56 may be allowed as 1..02 Kgs/Kg. content in the
, export product.

rRA may take further necessary action accordingly.

130



inecision: The committee decided to ratify the norms based upon the DIPP ID No' 1219012015-

itsw/lo dated 04.08.2015 as under:-
i 1. Net weight of each 

,,Support and Lamination Assembly" may be specified as 30'85 gms'

'2.QuantityofimportitematSl.No.lmaybeallowedasappliedfori'e'4643'73Kgs'inclusive
of 5% wastage.

3.words,,o.34smmthick,,maybesuffixedwiththedescriptionofimportitematSl'No'2

after taking 1/3'd recovery form scrap'

Words " 0.335 mm thick" may be suffixed with the description

and its quantity may be allowed as 5136 Kgs' as L'83 Kgs'/Kg'
4.

and lts quantity mav be a‖ OWed as 5943 Kgs.as l.82 Kgs./Kg.content in the eXport item

of import item at Sl. No. 3

content in the exPort item

after taking 1/3'd recovery from scrap'
:RA may take further necessary action accordingly'

2′ 3′ 4′ 5&6 mav be specined as 5250 Kgs.′ 9000

Kgs.,800 Kgs., 550 Kgs., 800 Kgs' & 1800 Kgs', respectively'

2. tmport items from Sl. No. 71o72,79 to 88, 90 to 96 & 98 to 161 may be allowed on net to net

basis with accountability clause.

3. lmport items at Sl. No. 731o78 & 89 may be allowed as l mtr'/mtr' content in the export

items as claimed bY the firm.

4. lmport item at sl. No. 97 may be allowed on net to net basis as claimed by the firm'

|IRA
may take further necessary action accordingly'

-ffi@lv*tN"ro"t"slto- Sta-tus:, 
I:pndctstoN TooLS PRIVATE lALC2l20l5 Deferred 
I

I 'LIMITED lor'ot'zots | 
-l1 - '-'::- -"--- 

*-Fffi..',"t-.-i2臨漱      1蛛
|Decヽlon:The commmee noted血誠中 iT,

lcOmments On 03.08.2015.Case is deferred to 15.09.2015.

IFぉ
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‐ Stat眠

ILTD.                 IALC2/2015          1DeFerred

降朧 聯 漏 墓稿 菖詰嗣d
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|``SI.No.3,4,5,6,9&H of Standard Deflciency Letter.''
ICase is deferred to 15.09.2015.

--ttl]"v "f atgr:':ry 
"1"" ry:gliryrr' _

.Case No.:49/24/80‐ ALC2/2014 Party Name:PYRO ELECTRIC IMeet No/Date:9/80‐
INSTRUMENTS GOA      ALC2/2015
PVT LTD               03.08.2015

101/80/050/00594/AM15/        :17/24/040/00085/AM15/       2210.2014

1Decision:The committee decided to radfy thc nolllls based upon thc DIPP ID

ITSW/35 dated 04.08.2015 as under:―

―
|

」

Case No.:47l27/80-ALC2l20l4 Partv Name: PERMANENT Meet No/Date:9/80- Status:
I ,MACNETS LIMITED ALC212015 Approved

03.08.2015

HQ File RLA File Lic.No/Date:0310789410
:01/80/050/00672lAMl5l :031951040/00505/4M l5/ 18.09.2014

.,0 Decision: The committee decided to ratify the norms based upon the DIPP ID No. l2lg)l2)l5-- 
TSW/34 dated 04.08.201 5 as under:-

, 1. Words " 0.345 mm thick" may be suffixed with the description of import item at and its
quantity may be allowed as7727.4 Kgs. as 2.a3Kgs./Kg. content in the export item after
taking L/3'd recovery from scrap.

Status:
Approved

ry FLA Ftr"-- li[.Nornate: l 71 0005e48

薇渤 0/2015-|

l. Words "L= 422.5 mm" may be suffixed with the description of export item at Sl. No. 1.

2. Words "L= 332.5 mm" may be suffixed with the description of export item at Sl. No. 2.

3. Words "L= 472.5 mm" may be suffixed with the description of export item at Sl. No. 3.

4. Words "L= 372.5 mm" may be suffixed with the description of export item at Sl. No. 4.

5. Words "L= 372.5 mm" may be suffixed with the description of export item at Sl. No. 5.

6. lmport items from Sl. No. 1 to 3 & 5 to 9 may be allowed on net to net basis withi
accounta bility cla use.

7. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 20 Kgs.

rRA may take further necessary action accordingly.

―
脳

~面
五File~~~~~~~~

IMcetNo/Date:9/80-

1紺rttF~~辮
百115665010~

Status:
Approved

‐36

IHQ File

|:01/80/050/00577/AM15/ :31/83/040/00170/AM15/

Decision: The committee decided to ratify the norms based upon the C&PC OM No.4601114212014-

讀I舞:1茎 :‖1罵lentsb血
いemЮ mHttd u.

F@ Party Name:ISGEC HEAVY
ENGINEERING LIMITED

IMcct No/Date:9/80-    Status:

IALC2/2015          Deferred
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´
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辮 勇 二 濡 :蕊
理 ld嗣

° 鰤 d“面 nder tO the flrn山 釦面 血 κメル

「
鷹高薦蔦丁
~楠
嬌薦蕊石IⅢ∬器

酬・∞“%2 EI
_     ・ ^  ,        1___J ___^_ 4■ ^ ｀ lDD Inヽ TA lつ ノQ∩ /つ 01S_|,itt"" J..iJ"d to raiify the norms based upon the DIPP ID No. 1219012015- 

'

riswT;ilrt"J o+.os.zol5 as under:- I

^ -^-.. L^ ^il^..,^,.r an nar +^ ^a+ hecic with accorrntabilitViriswT;ilrt"J o+.os.zo15 as under:-

,* 
l'"i. - 

m* 
it"r, froln sl. No. 1 to 7 & 9 may be allowed on net to net basis with accountabilitv I

i

l 8. Words 
,,40 mm diameter,, may be suffixed with the description of import item at Sl. No. 8. 

.u. woros 4u tTlIIl uldllltrl'tr| llloY ut Jurrr^Lv vvvviir-'-.' - I

2. Quantity of import item at Sl. No. 8 may be allowed as 1373.9 Kgs.(119.58 Meters) inclusive I

of 2o/o wastage.

3. Quantity of import item at Sl. No. 10 may be allowed as 29.88 Kgs.(2.772 Meters) inclusive of I

2 % wastage.

:  難 買 11‐|  ‐RA may take further necessary action accordingly.

^ 
o M, a tR1-At r-2 t2ol 4,p"r;N"** yORK - -"- 

it,t""t Nofouter elAO- Status:
Deferred

巨
12

Meet No/Date:9/80-

ALC2/2015
Status:

de

聴1可淋
蔽~甲~~

百ξ
~~藝
需戸而赫

~「~~~~~

has infolHled vide letter dated 29.06.2015 that they

L選出出聾壺墨l靱置ll_■ttIT里11軍i
:Deferred



「

ENERGY SOLUT10NS PVT  03.082015
LTD

聞蕊蕊蕊声 満 温my翻 嗣…
…
薫漁

|

Status:
Approved

12/90/2015‐

1, Net weights of export items at Sl. No. 1 & 2 may be specified as 134.64 MT & 460.3 MT
respectively.:
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1to7.
Quantity of import item at Sl. No. 1 may be allowed as 1.01 Kgs./Kg. content in the
export products at Sl. No. 1 as per SION C-1175.

Quantity of import item at Sl. No. 2 may be allowed 1.02 as Kgs./Kg. content in the
export products at Sl. No. 1 as per SION C-11-75.

Quantity of import item at Sl. No. 3 may be allowed as 1.01 Kgs./Kg. content in the
export products at Sl. No. 1.

Quantity of import item at Sl. No. 4 may be allowed as 1.01

export products at Sl. No. 2 as per SION C-1175.

Quantity of import item at Sl. No. 5 may be allowed 1.02 as

export products at Sl. No. 2 as per SION C-1175.

Quantity of import item at Sl. No. 6 may be allowed as 1.01

export products at Sl. No. 2.

Quantity of import item at Sl. No. 7 may be allowed 1.02 as

export products at Sl. No. 2 .

IRA may take further necessary action accordingly.

２

３

つ
乙
И
什

4.

5.

6.

7.

8.

9.

Kes./Kg. content in the

Kgs./Kg. content in the

Kgs./Kg. content in the

Kgs./Kg. content in the

冨
赫 LC2/2014

1:01/80/050/00670/AM15/

Party Name:PERMANENT
,MAGNETS LIMITED

103/95/040/00680/AM15/

IMeet No/Date:9/80‐
IALC2/2015

103.08.2015

Status:
Approved

- m Li"N"/D"t"0310791364
|:01/80/050/00670/AM15/    1:03/95/040/00680/AM15/    .25.H.2014        ‐      |

43:Decision:The committee decided to ra」 fy the nolllls based upon the DIPP ID No.12/90/2015‐
:

ITSW/43 dated 04.08.2015 as under:―                                                       .

1  1.  Net weight of each″ Support and Lamination Assembly〃 may be specined as 29.60 gms. :

: , 5% wastage.
: 3. Words " 0.345 mm thick" may be suffixed with the description of import item at Sl. No. 2

13 ン 43

|

iCase No.:22/24/80‐ ALC2/2014 1Party Name:SPIROTECH HEAT,Meet No/Date:9/80-
|                    IEXCHANGERS PVT.LTD.  IALC2/2015

‐03.08.2015

1HQ File               lRLA Filc              lLic.No/Date:0510391912
:01/80/050/00567/AM15/       ■05/24/040/00350/AM15/       ■1.11.2014

」



獅         | D"1艦箱i  l
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…一一一―一面蒟百高高高面高市高而 |and its quantity mav be a‖ OWed aS 8736 Kgs.as l.82 Kgatlu ll'5 qudllLlLy rrroy vs qrrvvveu "o'' --

after taking 1/3'd recovery form scrap' ^ 1

4. Words ,, 0.335 mm thick" may be suffixed with the description of import item at Sl' No' 3 
i

and its quantity may be allowed as 7247 Kgs' as 1.83 Kgs./Kg' content in the export item i

after taking 1/3'd recovery from scrap' 
i

i

RA may take further necessary action accordingly' i

I
,,'''- *.'-'..-''*.'''*]

|

「Ⅲ
繭 ‐ALC2/2面 薫繹 罵濡

「

M赳 ご 輛

raised deflciency in the flllll's application vide U0

decided to send it to the f11llito l■ mish reply.

|laSeお deferred 15.09.2015.

1

b..iriom it,. Co.rittee noted that the firm has not replied to the MSME deficiency letter sent to

,the firm onOi.O4.20l5 followed by reminder on 05.06.2015 and final reminder on 13.07.2015 and

,decided to await another l5 days for reply. Case is deferred to 15.09.2015.

ヘ



the firm to furnish reply. Case is deferred to 15.09.2015.

,Case No.:34/24/80‐ ALC2/2014

48器品児50Ю057ツAMly

Party Name:BOYSEN INDIA
LIMITED

RLA File

:05/23/040/00415/AM15/

IMect No/Date:9/80-      Status:       :

:ALC2/2015          Deferred    l
03.08.2015                           1

Lic No/Date:0510392386  Dcfcr

ll 12 2014              Date:15.09.2015

Decision: The Committee noted that the firm has not replied to the deficiency raised by MSME vide
ID Note dated 12.05.2015 followed by reminder on 13.07.2015 and decided to issue final reminder to
the firm to furnish reply. Case is deferred to 15.09.2015.

圏ぽ
げ

19畷蘭亜蔓I難蹴υ∞"νAMy~      |
iDecision: The COmmittee noted that the rlIIn's reply sent to C&PC on ll.02.2015 fo‖ owed by
:reminder on 18.05.2015 and DO letter dated 23.07.2015 to expedite comments.

iCaSe iS deferred to 15.09.2015.

Case No。 :41/24/80-ALC2/2014

ICase No.:40/24/80‐ ALC2/2014 Party Name:POLY
‐                    MEDICURE LTD.

||

♭ 扁

Party Name:POLY
MEDICURE LTD.

RLA File

:05/24/040/00394/AM

IALC2/2015

‐0308.2015

‐Lic.No/Date:0510392394

112.12.2014

Status:
Deferred

oLfer
Date:15.09.201515/

Decision: The Committee noted that the firm's reply sent to C&PC on 11.02.2015 followed by
,reminder on 18.05.2015 and DO letter dated 23.07.2015 to expedite comments.
Case is deferred to I 5.09.2015.

~          

頸

而
~

Status:
Deferred

IHQ File           iRLAFile   ~~~~~~~Lic.No/Datα 0510392395 1Defer 
‐

|:01/80/050/00587/AM15/ :05/24/040/00407/AM15/ 12.12.2014 Date:15.09.2015

Decision: The Committee noted that the firm's reply sent to C&PC on 11.02.2015 followed
reminder on 18.05.2015 and DO letter dated 23.07 .2015 to expedite comments.
ICase is detrred to 15.09.2015.

ｂｙ…
…
‐
壼

Case No.:52/24/80‐ ALC2/2014 Party Name:STERICAT
GUTSTRINGS PVT.LTD.

Meet No/Date:9/80‐

ALC2/2015
103082015

Status:
Deferred

152 IHQ Flle

:01/80/050/00597/AM15/
RLA File
:05/24/040/00414/AM15/

Lic.No/Date:0510392401  ‐Defer
12.12.2014 Datc:1509.2015

|

需悪蕊潔蕊「薫蘊肌肥鶏,羅l∫殿:£ tξ
&К m BЮ2矧 5 ubwdけ

|

comments.____     _」
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Case iS deferred to 1 5.09.2015.

,Status:
,Deferred

「

聴 1蘊:
,'nHtl",::,i;';"rTH5,i',i"'i,l*io'iy'ocrr reminder dated 13.07.2015 to furnish replv and

decided to issue reminder to the firm to expedite reply. Case is deferred to 15'09'2015'
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|

|:6T/:6あ50/00580/AM15/    1:05/23/040/00428/AM15/    116.~ ‐   ‐
tit Mζ MЁてёhemicJ)OM No.23

1Decision:The cOmmittec dcCided tO ratltt the nOrlns based upon^_          ■ ●  ___4ι ^ιL^4需 _2D△ ヽ

i"(rffi',"r'-ta'J;. 
dH; i;.oz.zors (copy of the comments beingsent to the firm & RA).

lnernuy take further necessarY action ac::lgqy J

“̂距
り

~摯 ~｀
12Jル患二ALむうわ

“

ζ
l辮鳶癬評
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(,NDIA) LrD., t+!9ai!:.ti Dererred

龍寵糖∫::."霊:鸞f懇漁 潔彙1'ま
たliaぉ品品dmⅢJ"dけ DPD lettel
lerto the flm tO fumiSh reply.

lcase is deferred to 15.09.2015.           _       _               
‐
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,l1.02.2015 followed by reminders on 18.05.2015, 05.06.2015 and D.O.
Secretary, C&PC on 23.07 .2015 to expedite comments.
iCase is deferred to I 5.09.2015.

ldteriomChJmantoJdnti

|

」

|  ICase No.:55/24/80‐ALC2/2014 Party Name:ALSTOM      Mcct No/Datc:9/80-     Status:

r rDecision: The Committee noted that application of the firm has been sent to DEIT on 05.06.2015 and ,

also on23.07.2015 for gomments. Case is deferred to 15.09.2015.

Party Name:POLY
MEDICURE LTD.

IMeet No/Date:9/80-

:ALC2/2015
103.08.2015

Status:
Deferred

RLA File

:05/24/040/00426/AM15/
Lic.No/Datc:0510392490

9.12.2014

Defer
‐Date:15.09.2015

IDecision:The Committee noted that the nrm's application has been sent

fo1lowed by rcminder on 18.05.2015 and DO letter from Chairman to JS,

ieXpedite reply.Case is deferred to 15.09.2015。

to C&PC on ll.02.2015
C&PC on 23.07.2015 to

1  1Case No。 :38/24/80¨ ALC2/2014 Party Name:POLY MEDICURE IMeet No/Date:9/80‐      Status:     |
ILTD.               :ALC2/2015         DeFerred    l|                   ILTD.               :ALC2/2015         DeFerred    l

103.08.2015              
‐              |

60器品児5υ0058ンAMly 性がliυ0044αAMl夕  拮ぢ鰍財α0510392526::[11,0)2015
1Decision:The Committee noted that the flrln's application has becn sent to C&PC on ll.02.20151

ifOl10Wed by reminder on 18.05.2015 and DO letter from Chaillllan to JS,C&PC on 23.07.2015 to,

IXpedIC reply.Case is deferred to 15.09.2015.                            t
|

~語
1画 面 面 而

ミ ヽ蘊 謡 v.輝 棚 r醐
∞‐

|                    ILTD.                03.08.2015

1鵬掲5∽
“
6″AMV 目硼扇:扁〔瀞

~著
漱膏10792198両

~~~
2014         1Date:15.09,2015

iDecision: The Committee decided to call tcall the representative of the firm for personal hearing in the
this case before the Norms

iueclston: lhe Uommlttee declded to call the representatrve ot the trrm

lnext meeting to be held on 15.09.2015 to clarify import/export items in
iCommittee for ratification of norms. Case is deferred to 15.09.2015.

Status:
Deferred

IMect No/Date:9/80-

IALC2/2015

103.08.2015

upon the DIPP ID No.12/90/2015‐
1

hi-1

17 聯
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↑SW′めa農もa o4.o8.2015 as under:―Owtt u“ u viv‐ 4V・υ………
キbe suffixed面訥訥ed“翻西0,d而Pll12111:1lΨ‖駆1.    VVOrds′

′
0.8 mm thick″ m〔words~u.。 mm L111し K:‖ dγ υ●。ui‖ ^ヽ V VV:… …‐―――「― l expふ蔵nem aterta‖ ng 1/3rd

may be allowed as 2970 Kgs,as l.63 Kgs./Kg.content in the

recovery from scraP.

RA may take funher neccsSary acdo,119r'1望 盗

i=ffi@-iM""tN"/Dat'esc F".t',:-'- i

I I suMI sYsiert,ts r.ro', lltucztzots 'Deferred 
iI I lo3'08'2ols 

-l

li
i iHo F," l--i!icNo/Date:05103e2s73 'Defer I

163 l:01/s0/050/00588/AM l5/ :05t24/040r00447tAM151 124.12.2014 :oate: l5'09'2015 
Il'--lI lDecision: The Co..itt". rot.d th.t fir,t upffii"t t9" been sent to C&PC on tt0^2^']!15]

^- ,2 n? ,)A.l ( rn

1轍勲滅ゼ驚嚢ミ葛計
赫QdWfい虚靭師

1

■ __     _ ―                ―                        ~

Decision:The COmmittec noted that irm's applicalon has been senttO MSME on ll.02.2015 forl

examination and commcnts and again on 26.06.2015 for comments.Case is deferred to 15.09.2015. :

67

Mcet No/1)ate:9/80-

ALC2/2015
03.08.2015

Status:
DeferredIMEDICURE LTD.

18



岡 蔦 下
~~~~~:RLA nに

瞥ぢ鰍財
α05103926218:li5Ю

92015'101/80/050/00584/AM15/ :05/24/040/00456/AM15/

IDecision:The Committee noted that the nrm's application has been scnt to C&PC on ll.02.2015

if0110Wed by reminder on 18.05.2015 and DO letter from Chaillllan to JS,C&PC on 23.07.2015 to
leXpedite reply.Case is deferred to 15.09.2015.

INSTRUMENTS GOA
PVT.LTD

:ALC2/2015
:03.08.2015

:Lic.No/Date:1710006014 1Defer
i30.12.2014        1Date:15.09.2015

Case No.:6713 /80-ALC2/2015 Party Name :PYRO ELECTRIC Meet No/Dare:9i80-

υ。:01/80/050/00067/AM16/    :17/24/040/00167/AM15/    i30.12.2014        Date:15.09.201

1 lDecision:The Commltee noted thtt the irm has not replied to the deiciency(raiSed by DIPP)letter

, Isentto them on 14.07.2015 and decided to send reminderto the frm to fumish reply,Case is deferred

l lo15.09.2015.

: iCase No.:34/27/80‐ ALC2/2014 Party Name:PRANITA

18器鳥:嘉:蕊島鳥島1協濡
'鳥

∴ふ話ζ

話靡 轟鳳
「

~蕩
需蕊蕊丁

||         :田峨腎聡騎獣
U・°NS

IMeet No/Date:9/80‐

:ALC2/2015

ρ3.08.2015

ILic.No/Date:0710107320 1Defer

i31.12.2014        1Date:15.09.2015

Status:
Deferred

I ,Decision: The Committee noted that the firm's application has been sent
followed by reminder on 05.06.2015 to furnish reply and decided to remind
comments. Case is deferred to 15.09.2015.

to MSME on 25.03.2015
MSME again to expedite r

IMeetNo/Dお 9/80-…
… …
StattI…
… …

:ALC2/2015         'DeFerred

ρ3.08.2015     1
1Lic.No/Date:0410159951 1Defer

i01・
01・2015         1Date:15.09.2015

Ｆ
‐
‐
‐
‐７‐
‐

lDecision: The Committee noted that the firm has not replied to the MSME deficiency letter sent

ldirectly to them on 30.07.2015 and decided to issue reminder to the firm to expedite comments. Case
lis deferred to 15.09.2015.
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80‐ALC側 4鵠
湘 lttFT漕
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 lmed

iHQFile             RLAFile             Lic.No/Date:0810134190 1Defer
:01/80/050/00629/AM15/   1:08/24/040/00366/AM15/    01.01.2015        Datα  15.09.2015

翻 l曇郡
輛 澁 r器濡Frtttξ珊 臨器潔

,Case No。 :4/24/80¨ALC2/2014 Party Name:TERUMO
PENPOL LIMITED

Mcet No/Date:9/80‐

IALC2/2015

103.082015

Status:
Deferredヨｒ

一

t〉
1,cNK19

/・.
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lDecision: The Committee not"O that firm'sffii.ution has been sent to C&PC on 13'02'2015

ifonowed bv reminder dated 18.05.2015 and D.b. letter from Chairman, NCI to JS' C&PC on

\it m .zo r s" ro e xped i te ."rtg!:!g: i:1tel|e51t"1s i1?9 J 
s :-

I tDecision: The committee decided to iutiry ifr. norrns based upon the DIPP ID No' 1219012015-i

I ] 
' " "' '- '*'j: 

Net weight of export products at Sl. No. 1, 2, 3, 4 & 5 may be specified as 1800 I

,'t , Kgs., 4000 Kgs., 800 Kgs', 1'500 Kgs' & 1100 Kgs'' respectively' 
I

I i 2. ubt r of import item at Sl. No. 5 may be corrected as "Number" t,

t:
i I 3. lmportitemsfromSl.No.Lto5& T2tog1maybeallowedonnettonetbasiswithrr ''-'- '-;'..:. ; Ii i accountabilitY clause. .. . i

4.lmport kems at SI.No.6to ll ma
items as clairned by the firm.

RA maytake fu“ 1望
neceSSary aclon accordingly.

にase No■42/3/80-ALC22015 Farty Name SGEC IIITACHI:Ⅵ電
No/Dttα 980‐   ハ

:型
_

「

器eN∝物 J測~ALし″ZU■D澪
鏑 鵠 綜

… …

蕊 ぷ

「

~ 

卜"Ю“
d

口∩ r‖ρ               RLA File              Lic.No/Datci0510392693 
‐

Uj.UO.Zυ l'

IHQ File             RLA File             Lic.No/Datci0510392693 
‐

1:01/80/050/00042/AM16/   1195/23/040/00452/AM15/    06.01.2015-一

一

―

一
一 ―

一

―

一 一 一 一

二

一

____―

一 ― ― 一 一

―

  _-1

輔締離輌T聖霊TTTr「 |1. Net fabricated weight of 286 MT. may be specified with each export item at Sl' No' 1 & 2'

2. Word "Relevant" may be prefixed with the description of import items at sl' No' 1 & 2'

3.Quanuty ofimport kem at Sl.No.l mav be allowed as l.0417 Kgs/Kg.content in the export

products as claimed bY the firm.

4. Quantity of import item at Sl. No. 2 may be allowed as 63840 Kgs' as 1'05 Kgs/Kg content in

the export products as claimed by the firm'

5. lmport items at sl. No. 3 to 5 may be deleted as these items are not required'

6. lmport items at Sl. No. 6 to 10 may be deleted as calculations for weld overlay not submitted

and weight of overlay also not included in weight of export items.

7. Quantities of import items at Sl. No. 11 to 14 may be allowed as applied for i'e' 80 Kgs'' 9800

Kgs., 1300 Kgs. & 1300 Kgs. respectively.

further necessary action accordingly.
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Mcet No/Date:9/80-

い
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¬   ~    爾肝
~~FeFerred l

IHQΠ お         IRLAnに          Lic.No/Dttα 3110065171~IDetr
:01/80/050/00038/AM16/      :31/83/040/00216/AM15/      07.01 2015              Date:15.09.2015

Decision:The committee notcd that thc nrm has not rcplied to thc denciency(raiSed by MSME)

letter sentto thenl on 20.05.2015 and dccided to send relllinder to flrm to furnish reply.              :

iCase is deferred to 15.09.2015.

‐  iCase No.:12/27/80-ALC2/2014 Party Name:AZAD        Mcct No/Date:9/80-     Status:
EGINEERING PRIVATE    ALC2/2015         1Deferred
LIMITED               03.082015

1■

`|口
∩ 
「
ilρ                     RI A F‖ o                    lio Nn/Dnte・ 091006150R  Defer         l76 1HQ File               RLA File              Lic No/Date:0910061508 1Defcr      l

:01/80/050/00637/AM15/      :09/24/040/00542/AM15/      108.01.2015              1Date:15.0920151

1  1Decision:The comrnittee noted that the flrrn's reply dated 14.06.2015 has been has been sentto DHI I
',on26.06.2015and decided to remind DHI to expedite comments. Case is deferred to 15.09.2015.

:Mect No/Date:9/80‐

:ALC2/2015
Status:
Deferred

.03.08.2015

レ7         RLA RL   ~~~T“ Noわ江c0310792675蕪たr
|:01シ 80/050/00667/AM15/    :03/94/040/00927/AM15/    108.01.2015        Date 15.09.2015

on 13.07.2015 and decided to remind DIPP to expedite comments. Case is deferred to 15.09.2015

~F馬
面高面而
=藪
瓦面藤
「

    [121111111~::嶽
漸

II

181器航5ν0006α AMlα  l号ち帰::υ0017ν AMl夕  ::ず嘱lC1710006020 B鳶11.092015
1 :Decision:The committce noted that the flrm has not replied to the deflcicncy(raised by DIPP)lCttCr‐

l  isentto thenl on 14.07.2015 and decided to send reminderto flrm to furnish reply.                   |
|  ICase is dcferred to 15.09.2015.

,Decision: ihe committee noted ihat ttre firm's reply dated 24.06.2015 has been has been sent to DIPP

冨
¨¨万面
謡夢Ⅷ絣ξ熙∬

而~野~
ルlMllLυ       ⅣユU&ZUttL:02102054341落

たr ~一 ギRに        RLA File      lLic.No/DQ File              RLA File             lLic.No/υ ate:uzluZUう 464 :υeler      l
1/80/050/00660/AM15/      :02/24/040/00196/AM15/      109.01.2015              1Date:15.09.2015,

肌薦Itt The commitee loted that the‐ flmpξttiア has~been received and l語
｀
1ぎ MsLぎ L[|

おomments on 03.08.2015。 Case is deferred to 15.09.2015.                        |

Party Name:PRECIS10N
EQUIPMENTS(CHENNAI)
PVT.LTD.

ILic.No/Date:0410160020 ,Defer

IMeet No/Date:9/80‐

:ALC2/2015
03.08.2015

Status:
Deferred

RLA File
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101/80/050/00555/ANl15/      :04/24/040/00258/AM15/      
■3.01 2015              Date:15.092015

becision : The committee noted that the DIPP representative present in the meeting has raised

:膏lh,}∬ま揚 』1菖壺よi螢ぶ潮龍l器£ぽ
ね面血Кメr_

iCase is deferred to 15.09.2015.

丁  置ョ霞垂1悩Y:番薫署II枷
‐

戸 六 、
~   
摯ボ鼎α剛OPtt B宥1,"洲 5,4/040/00934/AM15/    113.01.2(・鵬λttαoo954/Amy :      |

15`tision:The`も轟轟118:A3ted iAal thg iltt has not replied to the denciency(raised by DIPP)leter
lsentto them on 13.07.2015 and decided to send reminder to■

111l to fumish reply.

Icase is deferred to 15.09.2015.

IMeet No/Date19/80‐

IALC2/2015
103.08.2015

ILic.No/Date15310018470

114.01.2015

Decision: The committee noted that firm's application has been sent to
Chairman to

C&PC on 13.02.2015
JS, C&PC tO expedite

1器累島思胤品∬ 調ど
DO■
T

f -16"." xolzsfiso-l rczizoti eurtyN*", rr,roirmRsoN lira*iN.ilo"t"slto- !--,r-: --1
i I suMI SYSTEMS LTD., ',NLC2l20l5 'Delcrred 

Ii I o3'08'2ols 
;

i |11Oo*- -- -RLA riri -- -iLt"N"/D"t",osrols287s-:"t-_ 
""^",.fis: i,oilid6s0/00700/AMls/ :05/24/040/00487tAurst lts.ot.zots Date:15'09'2015;

ir-*---lI lDecision: The committee noted that fr..;;application has been sent to C&PC on 13'02'2015j

I lfotto*ea by reminder on 18.05.2015 and DO letter from Chairman to JS, C&PC to expedrtei

: iclrliffit. L;i; deferred to I 5.0e.2015. 
- ;

Meet No/Date19/80¨

IALC2/2015
103.08.2015

ILic.No/Date:0510392836

115.01.2015 い”
一Ｓｅｎｔｔ。

24.07.2015 has been

IMeet No/Date:9/80¨

IALC2/2015

103.08.2015

ILic.No/Date:5210041399 :Defer
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Status:
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:bi/80/b30/bb`bO/AMiζ /   1:ζう′,4/046′ 06o39/AM15/    ‐16.01.2015         batも :i3ibO,bi3 1
DecisiOn:The cOmmittee nOted that the nrm has ngt re`lied to tie denci`ncy(rai:ed gy biPP)le■

er

‐淵糧樽‖轟単154j翼響魁電1釧;窮lT l・
0・ 2015 and dedded Ю send ЯnJ Кmmderゎ

ICase No.:27/27/80-ALC2/2014

1619航 5α∞
“
νA剛夕

Party Name:TRANTER INDlA
PRIVATE LIMITED

RLA File
131/83/040/00230/AM15/

IMcet No/Date:9/80‐

ALC2/2015
103.08.2015

1Lic.No/Date:3110065210
16.01.2015

Status:         ‐

Deferred

Defer     l
Datc:15.09.2015

Status:
Deferred

Defer

Date:15.09.2015

1濡
~■

Decision: The committee noted that the firm has not replied to the deficiency (raised by DIpp) lener
sent to them on 06.07.2015 and decided to send remindei to firm to furnish reply.
Case is deferred to I 5.09.201 5.

||
iaz Fq Fit"

Case No.:11/9/80-ALC2/2015 IParty Name:STYL RITE
.OPTICAL INDUSTRIES

Mcet No/Datc:9/80‐

ALC2/2015
03.08.2015

Lic.No/Date:0310792991

16.01.2015

RLA FHc

1聖型9    __IЮ3わy040Ю075νAM晰, Decision: The committee noted that firm,s applicatiication has been sent to C&PC on 31.07.2015 for1-t.:ryllgs=d"tr"q9 ,:
i jcr." No.:s0l2il80-llcz20ra F".tiN".i ,

i i jlrrrarreo ALC2/2015
03.08.2015

BOYSEN INDIA IMeet Noノ Date:9/80‐

ト ヮm臨 蕊蔦I‐
1                                                __  _

Lic.No/Date:0510392924 Dcfer
19.01.2015 Datel1 5.09.2015

I ,Decision: The committee noted that the firm has r, letter sent to them on 13.07.2015 and decided to send
Case 

is 
deferred to 15.09.2015.

| ICase No.:51/27/80‐ ALC2/2014 Patty Namc:BOYSEN INDIA IMect No/Date:9/80‐     status:
| I          JM「 ED       

‐紺 羅 鶴 F     Dettrred  l

ll鍮喩憮二意♯静熱電1黒鷲轟iま争驚IIl lettersenttOthemon13.07.2015 and decided tO se

i CaSe iS deferred to 15.09.2015.                                    |

I  Case No.:25/27/80-ALC2/2014
Status:
Deferred

|

IHQ File

101/80/050/00650/AM15/
Lic.No/Date:0710107478

not replied to the deficiency (raised by MSME)
I reminder to firm to furnish reply.

19o

1

|

Party Name:SAND W
JEWELLERY PRIVATE
LIMITED

RLA F‖ e
:07/24/040/00364/AM15/

Meet No/Date:9/80-

:ALC2/2015

,03.08.2015

Defer      i
lDate:15.09.2015:
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91

:2t2014 Party Name: HEURTEY Mee-t No/Date:9/80- Status:
,case No.:38t21180-AL( pETRoCHEM;Gil AL czt:iots Deferred

PRIVATE LIMITED .03.08.20I5

liri i,,. Lic'No/Date:0310'9j102 Defer
,HQ File
:01/80/050/00663/AMl5/:0319410401009421AM151.20'ot.zot5Date:15'09.2015.
Decision: The committee nored that the nr* nu, not repried to_rhe deficiency (raised-by DIPP) letter

,sent to them on Or.os.iOr5 followed Uy ,eminoer on tl'bz'zot5 and decided to send final reminder to

|‐

~icaζ
もヽま:§ふ縄6_ALこう′

'o14
1 1

■|五五,｀五品まiヽD‐SIHINx
lPRECIS10N LTD.,

sent to MSME on 17'04'20151

to expedite comments' Case is i

i

I

Status:
Deferred

IMcet No/Date:9/80-
IStatus:

1■ rm to furnish reply.

lcase is deferredto 15.09.2015。
|

IDecisi61:十 he t6mmittee nOted that the irm has not repli| り eCISЮ n:lHい uHH‖ いしし HVし VV… … … ― ― 一
  hdef to■ m to ir‖ sh reメ y.

I  lsenttO thern on 13.07.2015 and decided to Send rerni

I Icase is deferred t0 15.09.2015.

( Lc2t2,ta:iarty Name: utin rNprn lu""i NolDate:9/80- 
'!tajus: 

, i, lcase No.z74t27t80-ALcztzur4 tI1Ty,)::",'Jl)iil,l'""' 'iiirrzots tDeferred l

I :PRIVATE LIMITED ALC2l20l5

I I 03'08'2015 .-. ..-. :

. : : '' "''. Lit.Noloute:0510392948 Defer
i iio rir" lnr-e ri]e ^,,1.t il"ll;;,i"'"JtvJ"' 

tv 
,our",rs.os.zors 

,

I '.-'-' ..' fi.rr;, uppri""iiln nur u""n sent to MSME on 23'04'2015

I Bi,""i'"T;Jiffi[I'ffffi:;t,Ti";;;.'o;i'to remind MaMi to expedite comments' case is;

case No.:9/27/80-ALC2/2014

‐951

HQ Filc

臨藷詳F需1'絆
N

ILTD
‐
RLA Filc

24

八



Decision: The committee noted that firm's application has been
followed by reminder on 31.7.2015 and decided to remind MSME
deferred to I 5.09.201 5.

scnt to MSME on 23.04.20
to expeditc conlinents. Casc

1
Party Name:BANGALORE
VALVES PVT.LTD.,

RLA File
107/24/040/00385/AM15/

Meet No/Date:9/80-

,ALC2/2015

103.08.2015

Status:
Deferred

Date:15.09.2015

ILic.No/Date:0710107542 Defer

02.02.2015
-1

Decision: The Committee noted that the firm's reply dated 23.05.2015 has
30.06.2015 for comments and decided to remind DHI to expedite comments.
Case is deferred to 15.09.201 5.

been sent to DHI on

Status:
Deferred

絆
ase NoJ″8ιALCη m「

1瓢 濡 :穏 需
|

IMcet No/Date:9/80¨

IALC2/2015
103.08.2015

17器品帰50Ю0007AMlα  踏角」liOЮ023αAMly  :〕:ど嘱lα3H0065242::[11,092015ualv. tJ.v7.Lv l -

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
to the firm on 13.07.201 5 and decided to issue reminder to the firm to furnish reply.
,Case is deferred to 15.09.201 5.

た1面正 面 函 面 正 扇 面「而 高 語 雨 面 直
~~~降

扇 而 荒 覇 耐
~~面

蔦

「

~~
PROJECTS(lNDIA)LTD.   :ALC2/2015          1Deferred

i03.08.2015              1

18職扁鶉 二y―
―
蕩需
―~~~ず高倫ζ21004面膏轟~~~

:52/24/040/00062/AM15/      103022015              D,te・ 1ヽ 09,0:01/80/050/00639/AⅣ l15/      :52/24/040/00062/AM15/      10302.2015              Datc:15.09.2015
.   1)ecision:The Conlinittee noted that the Arnfs reply has been received and is bcing sent to DIPP for

10Y,nlin,tinn 9nЯ  r^m rn^nfo roco i。 月。仏 r"△月+^1く ∩00∩ 1く
|

,Case No.:55/27/80¨ ALC2/2014 Party Namc:BOYSEN INDIA IMcet No/Datc:9/80-
LIMITED              ‐ALC2/2015

Status:
Deferred

「
~1孫
漁I轟
'効

正面画面丁ぃ 五品調蕊EC HEAVY~Meet編面高藤 Status:
Closed

「01脇
:蕊ふ蔦

ENGINEERING LIMITED

IRLA File

:05/23/040/00496/AM15/

:ALC2/2015

103.08.2015

1Lic No/Date:0510393098

卜
Ｆ

25

105.02.2015

ヽお

ハ

:01/80/050/00634/AM 15/ :17/24/040/00180/AM15/ IDate:15.09.2015

一
|

Decision: the Committee noted that the firm has not replied to the deficiency (raised by MSME)
letter sent to them on 13.07.2015 and decided to send reminder to the firm to furnish reply.
rCase is deferred to I 5.09.201 5.
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li, hu, no, been utilized by them and decided to close the case' 
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Meet NO/Date:9/80‐

ALC2/2015
03.082015ENTERPRISES PVT.LTD.,



INo.30(47)/15-ME dated
deferred to 1 5.09.2015.

15.06.2015 and dedded to send■ m the irln to imish“口y.Caseぉ
|

No.:49/3/80‐ ALC2/2015 1Party Name:APAR

ilNDUSTRIES LIMITED

IMcet No/Date:9/80-

IALC2/2015

103.08.2015

Status:
Deferred

Defer

I)ate:15.09.20151/80/050/00049/AM16/

~     

肥

Ю7937%

ifO110Wed by reminder on 13.07.2015 for cOmmcnts and dccidcd

iCase is deferred to 15.09.2015。

been sent to DEIT on 08.05.2015
to remind DEIT again for comments.

FtteN∝
62/3/m■ LC22“5浮菰 yNamα L&■MHtt Mcet Nυ Dttαツ∞‐ Stat眠

「
URBINE GENERATORS  iALC2/2015         1Deferred

「

… 凡卿 b麟
罫
樵
J袴礁考誰昇
為 薦
_:重「 1__J

薫潤百
~~~~~~~―

IRLA日に  ~~107F6じ :群る5υ0006ν AMlα  師わj応五oЮ0743/AMly fibろ品……
V′′…υ

16灘ま1,o920151

1聞甲
Ъtte∬:棚Tttw需聴 酔 FF蕊漱

|

|

|  ICase No.:58/27/80‐ ALC2/2014 Party Name:POLY Status:
Deferred|               `MEDICURE LTD.

108獅蕊蕊ぶ話ζ
~~陽
分聴鳳二漁
=I  IDecision: The Comrnittcc noted that flrm's application

■蠍網鳳忠TЪ£:盤猟騰11.ub置
釘・Om

,Mcet No/Date:9/80¨
:ALC2/2015

103.082015

ILic.No/Datc:0510393179 Dcfer

112.02.2015 Date:15.09.2015

has bccn sent to Cだ財PC on ll.02.2015
Chairman to JS,C&PC on 23.072015 to

「「
高面而画面面Party Name:BOTIL OIL

T00LS INDIA PVT
‐LTD(FORMERLY BAKER
OIL

IMcet No/Date:9/80-

1艦盤F
i

Status:
Deferred 丁

|

IRLA Filc

:05/23/040/00518/AM15/

ILic No/Date:0510393197 Dcfcr
116.02 2015             Date:15.092015‐

い
|1器品先50Ю 06釧ハMⅣ

27

ハ

輛鷲7呼  |
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) lener
:sent to them on 12.05.2015 followed by reminder dated 30.07.2015 and decided to issue final

'reminder to the firm to expedite reply. :



1臨需濡精
‐
濡I菅聯椰露欄椰1鋼 |1   1   .^    .    11  41__■ ｀:_^^4^_^+0′■onor● 1^f■

l iseclon vide the■ OM No.354/148/2013-TRU

i t面 s Lsuc.
‐  |       .  ..1 1 1 ′ :__n^1:^、パ /1 QOr石ハnh,Я enrlier taken uo thiS matter with the TRU

1轟静Ii譜聯 II玉鷲槻
凛∬∬T∬Ⅷ:T器∫Wl糧
}HC certincates.                   |

l tttdsほ面di"2∝'   ___一  ― 一  三
irvreet No/Oaie:S/80- Status:

DeferredIALC2/2015
103.08.2015

Defer
Date:15.09.2015

has been scnt tO C&PC On 08.05.2015 for

23.07.2015 to expedite comments' Case is

l

「
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瞭 ぶ露 :渕
WTに
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い
 1淵 ed l
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ll l3 l.s17ss7ss0/000s8/AMl6/ I,iSisstiioorooess/AMl5/ ltt.oz.zots iDate:15'0e'2015

t'.-*_-*--
I lDecision: The Committee noted that f,t " 

t"^ ,"t replied to the deficiency (raised by DIPP) letter
l^-l r^ ^^-l 4i-^l

2

deferred to 15.09。 2015。

f--lc"r" xo ..etmsi-^Lc2Dors 1PJ/N;T"" AYVAPPI CNC M""t 
N"/b;"e8c -Et'G; - * 

"

1 I 
\Lcztzutr 

F$i.irr, 
' 

r\ r r Arr^ v'Irv 

iir:r.rrfi* .r"* --i
1 iHa Ftr- - iRllryl" 

-_ 
llic.Norout",o.7toto7644

lu2l.617ss7ss0/00047/AMl6/ l:o7Dafiaotoo4t3/AMls/ ltt.oz.zots P3j"j1si0:?9t-: I

i l,;;i;;ffi; *,n;"." ** *;t;;;"ppu*ti"" h^ b*, ;i1" MSME "" 
0a.os.zors ro'1

I ffiffi-ji;ff"orn*".,o followed iv r.*iro". on 13.07.2015 to expedite comments' case is|
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No.:68/3/80‐ ALC2/2015



Party Name:BHARAT
HEAVY ELECTRICALS
LIヽ41TED

RLA Filc

:07/24/040/00400/AM15/

IMeet No/Date:9/80-

,ALC2/2015
103.08.2015

ILic.No/Date:0710107651 1Defer

19.02.2015             ‐Datc:15.09.2015

Status:
Deferred

H41器品掲5α0064″ AMlシ
IDecision:The Committee noted that DEIT vide its letter No.17(18)/2015-IPHW dated 13.07.2015
has raised denciency in the nrm's applica」 on and sent■ direcJy to irm to fumish reply.Case is

ideferred to 15.09.2015.

| 

ル 而 西EC22m4淋
溜 鳥ξttLTD~殴 璃

『

9/80-1織
d

103.08.2015             1

:  IHQ File              :RLA File             Lic.No/Date:0710107661 1Defer      l
l15'01/80/050/00645/AM15/   1:07/24/040/00382/AM15/   119.02.2015        Date:15.09.20151

1   1Decision: Thc Committee noted that f11lH'S application has been sent to MSME on 23.03.20151

|  :fO110Wed by reminder on 05.06.2015 for examination and comments.The Committee funher nOted
l  lthat MSME has asked the nrm to submit calculations direcJy to MSME to consider the case.Case isl

l   ldeferred to 1 5.09.2015.                                                                I

|  ,Case No。 :32/27/80‐ ALC2/2014 Pa■y Name:PMC WINSTAR
IHYDRAULICS PRIVATE
ILIMITED

IMcct No/Date:9/80‐

IALC2/2015
103.08.2015

ILic.No/Date:0710107668 Defer
l19.02.2015            1Date:15.09.2015

Status:
Deferred

1 1

|‖ 61器品捻5υ00657AMly
IRLA Filc

107/24/040/00417/AM15/

Decision: The Committee noted that firm's application has been
followed by reminder on 05.06.2015 for examination and comments
again to expedite comments. Case is deferred to 15.09.201 5.

sent to MSME on 23.04.2015
and dccided to renlind MSME

:  iCaseNo.:52/3/80-ALC2/2015 ,Pany Name:ANACON    IMcet No/Date:9/80‐    :き で
uS:.   |

hnハ
^ぃ
oaハ
^、
T中、
^i n,中

  :A■ ハ
^′ ^^■

′

17瓢I:・
・
獅呻
Ъ漁面M潔 Fi■_鸞LI

RLA File             tLic.No/Date:0310793978 1Defer       i

:H71器島児5υ0005νAMlα  ttλ ttiυ00960/AMl夕  諸 お
gRlα0310793978::僧

15092∝ 5:

|  :Decision:The Committec noted that irm's application has been sent to DEIT on 13.07.2015 fol
l  COmments.Case is dcferred to 15.09.2015                               1

ICaseNo.:62/27/80‐
ALC2/2014 1PartyName:DEE IM漢1ヽo/Date19/80:…

……‐
悪籠憔:~…

………
:

f撤
m/27/80‐口 知 4硼

鮨 賂  笠

麟 r醐

跡

1鵬
di

l            lENGINEERS LTD.    :03.08.20

Ｆ
‐
‐
‐‐８
‐ 119島 |:

,H9,Case No.:1`/27/80‐ ALC2/2014

掘3島据50Ю0687AMlシ  1跳 た男 :OЮ 052νAMl夕  ち::お鰍
試α0510393309 Detr   l
115         1Date:15.09.2015 ,

IDecision:The Committee noted that DHI has infolllled that the nllll had to reply about Exportl

,product details and decided to remind firm to expedite their reply. Case is deferred to 15.09.2015. )

Pa(y Name: FREEDOM Ⅳlcct No/Datc:9/80- rStatus:
1

1‐ 11

29 い



OPTHALMIC PRIVATE    ALC2/2015
LINllTED,              03.082015

Decision: The Committee noted that firm's application has been sent to MSME on 23.04.2015
rfollowed by reminder on 05.06.2015 for comments and decided to remind MSME again to expedite

,comments. Case is deferred to 15.09.2015.

Deferred

ICase No.:57/3/80-ALC2/2015

I

Eq Fir;
i :0 I /s0/050/0 OosT I AM'r6 I

Party Name:PERMANENT
IMAGNETS LIMITED

RLA Flle

:03/95/040/00977/AM15/

IMeet No/Date:9/80-

:ALC2/2015
103.08.2015

1Lic.No/Date:0310794107

124.02.2015

隅
「

~
,Decision: The committee decided to ratif, the norms based upon the DIPP ID No' 1219012015-'

'tSW/tZt dated 04.08.2015 as under:-

rAdvance Authorization may be ratified as under on repeat basis as per Advance Authorization No' I

,OgfOZSf aO+ dated 25.11.201'4:

l2l' L. Net weight of each "support and Lamination Assembly" may be specified as 29.60 gms.

Z. euantity of import item at Sl.No.1 may be allowed as applied for i.e. 9450 Kgs. inclusive of

5% wastage.
3. Words " 0.345 mm thick" may be suffixed with the description of import item at Sl. No. 2

and its quantity may be allowed as 8736 Kgs. as 1.82 Kgs./Kg. content in the export item
' .,.u

after taking 1/3'd recovery form scrap.

4. Words " 0.335 mm thick" may be suffixed with the description of import item at Sl. No. 3

and its quantity may be allowed as7247 Kgs. as 1.33 Kgs./Kg. content in the export item'

after taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly.

ICase No.:17/27/80-ALC2/2014 Party Name:DYNAMATIC  IMeet No/Date:9/80¨     Status:     |
|                  ITECHNOLOGIES LIMITED, IALC2/2015        1Deferred    l

.03.08.2015

HO File RLA File Lic'No/Date:0710107705 Defer
122.0i80/0sotoo642tAM15t :07t24t040t00422tAM151 25.02.20ts Date:15.09.2015

,Decision: The Committee noted that MSME has raised deficiency in the firm's application vide UO

,No.30(8lyl5.MEdated03.08.2015anddecidedtosendittothefirmtofurnishreply.
tCase is deferred to 15.09.2015 . r\-- \ r l
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＼ t

ハ

「
｀
    FttFtty Status:

Deferred

卜3
Decision: The Committee noted that firm's application has been sent to DHI on 25.03.2015
:followed by reminder on 05.06.2015 for examination and comments. Case is deferred to 03.08.2015.

「
F画面画面面扁

II

Pa■yNahさ :ENEも TЁL  ~IMざ giヽ。/5嘉

`:0た

6」

IENGINEERING LTD.     :ALC2/2015
1                           103.08.2015

IRLA Filc                lLic.No/Date:5010002186
:50/24/040/00020/AM15/      105.03.2015

Defer
Date:15.09.2015

Status:
Deferred

わ4
Decision: The Committee noted that firm has not
dated 29.05.2015 sent to them on 10.06.2015 and

I rreply. case is deferred to 15.0g.2015.

replied to
decided to

by DHI) letter
firm to furnish

the deficiency (raised
send reminder to the

「

1己

se No。 110/9/80‐ ALC2/2015「
翼ま劣樹B鴨子7VI11):

Status:
Deferred

レ

5卜
3品据5剛 95/AMl″ 競 脇 iふ 話 ζ

1 鵠品淵議:嘉 :‖糖s寵:‰∬∬薔ltte鷺胤
ll驚
8讐州5'猟 (和
面Shed by me■ m andi
3 is deferred tO 15.09.2015..

Mcet No/Date:9/80‐

IALC2/2015
03.08.2015

鳳 ζ

…

■ 慨 RF画
面btt」

1需 :I扁
plication has been sent toヽ ISヽ4E on 31.07.2015 for
15.09.2015.

f F;,*--31/3sGA*tC2l2015 lF",ryN",,,-* N,m,tDA.-M""tN"/D"t",%o- *'-St"tr* - *- 
I

i i isroNBruocE ,ALC2/2ols o"r".*o I

jrzo ffi1" ---_ inr-eTiG_-___=_- i""*"u."*06s30e D-"f.. -- i

I [9]3991019003rtY16/ l:31ts3t04]9!!u248lAMls/ ;oe.o:.zols Date:15.0e.2015 
|

I lP:,.:llr:-1: gor.itree noted that rirm's afprilt", h"r b*;;itoN,rsME ;08^0s20rs r*lI ltollowed by reminder on30.7.2015 for comments. Case is deferred to 15.09.2015. 
i

i--iA;" -r', 4vs}alc2nlrs ip;,trN;;, Borrl oir---in*n"/D;,%G**-- s;i.i - l

i i ITOOLS INDIA PVT |I;-CZ1ZO1S Deferred lI i jl-rolronrraeniv earen io:.os.zors 
usrcrrEu 

ill intr', ,* ioll ; i

I l:01/80/os0t00ot4tAMt6/ l:0518/0a0/0oss7/AMts/ lt t.o:.zors i"i",rs.os.zo,r Ilr--i

I ll.:1':::; Tl: _c".mittee 
noted that DHr *t;;;il;l,f#;A;a,i;;; r. t" i;;."nf;e 

i

I i1t^q.I sub-committee report. However, DGHC certificate has not been fumished by the firm andi

＼
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THERMOSTATIC
INSTRUMENTS PVT.LTD., 瞬盈∵

:Deferred

iDefer

iDate:15.09.2015

) the deficiencY (raised
Decision: The Committee noted that the firm has not replied tc

r --:-- r^- +^ 4:* +^ fi.mich ren'lV
by DIPP)

DecISЮ n:i ncし 劇 Ⅲ H LLCCふ
tliltet通 £

・

igξttLremmaert。 .m to imヽ h reJy.
letter sent tO thern on 13.07.2
ICase iS deferred to 15.09.2015.

「
F赫

鑓

騨
皿 S躍

卿 ‐

11:ご・I甚正
~石

藤I予百
~133鳳

:百:311葛ふIT333FI手
'li tO E)H1 0n 25.03.20155。2015 for examination and COmments and deCided tO await COmments.

一

一

―

130                                          ::1!‖:[lIキi「5ラ;石面面1
cordingly.           |

l    lr,.^'ffiffi \

i"'lffi""dlT(:.
I lt"tter sent to them on 13.07.2015 ""0 

O"tiati^i" tt"O reminder to firm to furnish reply'

中Ⅲ… 響… …
ⅢⅢ Ⅲψジ8辟岬

｀

「

＼`‐
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ヽ

Ｆ
Ｉ
Ｉ
1     ~詳 総

GERS ND

I器航5:Ю006ツAm″  1跳角刷iαO。3引晨M
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp)
Ietter sent to them on 30.07.201 5 and decided to send reminder to firm to furnish repiy.
Case is deferred to I 5.09.201 5.

I  Case No.:13/3/80-ALC2/2015 Party Name:INDIA
AUTOMOTIVES

Meet No/Date:9/80¨

IALC2/2015
103.08.2015

Status:
Deferred

13419品
児5υ0001νAMIα  鷺 郷 liOЮ057VAMly ‖ ご鰍 lα

0510393605 Defcr
Date:15.09.2015

Decision: The Committ." not.O that the firm has not replied to the deficiency (raised by MSME)
'letter sent to them on I 8.52015 and decided to send reminder to firm to furnish reply.
Case is deferred to 15.09.2015.

Case No.:2913180-ALc2l2fira Party Name: Nf W feCft
INDUSTRIES

IMcct No/Date:9/80‐

lALC2/2015
,03.08.2015

Status:
Deferred

135器 航 5υ00029AMIα  監 ち帰liυ00317AMly け ど鰍 lα

0410160288 3:僧
11,092015

1  1Decision:The Committee nOted that the flrm's application has bcen scntto MSME on 08.05.2015.

|  lfOl10Wed by reminder On 30.07.2015 for comments and decided to await cOmments.

|  ICase No.:35/3/80‐ ALC2/2015 Party Name:TERUMO     IMect No/Date:9/80‐     Status:

|    「酬ЮLum‐D  み∝箋m5  Dttrd103.08.2015             1

136器品掲5υ0003夕 AMlα  七規l:υ0001νAMly 十ギ鰍lα 5310018479 3:L11,0)2015|・

υυ :01/80/050/00035/AM16/      :53/24/040/00018/AM15/      17.03 2015             Date:15.09.2015

1   1)ecision: The COnlmittee noted that f11111'S application has been sent to C2乾 PC on 08.05.2015

1  lfO110Wed by reminder dated 18.05.2015 and D.0.letter from Chairman tO JS,C&PC on 23.07.2015
1  ⅢO eXpedite comments.Case is deferred to 15.09.2015.

2/2015 1PanyName:NEWTECH   IMeetNo/Date:9/80-   lstatus:
IDeferrediALC2/201511NDUSTRIES1         0■ 0&2015 

……………………………

戸 瓢 |、0"αAm y~辮需面“
ω25B鳶
15回 5

1 翫悪轟3F稀夏温itthee noted thtt the im's ap口 た江iOn hぉ been sentto MSME on 08.05.2015
followed by reminder on 30.07.2015 for comments and decided to await comments.

Meet No/Date:9/80-

I iCase is deferred to 15.09.2015.
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138.Case No。 :17/3/80-ALC2/2015 Party Name:BOTIL OIL Status:



iools INDIA PVT ALc2l2o15 Deferred

LTD(FORMERLYBAKER 03'08'201s

OIL
:::-=:;-- lur a Eilo tlic.No/Date:0510393722 Defer
HQHL 

υ。00″Ll″  賠 ち酬 :υ0057ツAMly ば どち縦
αυ
'lυ
ンフ′44高

ま1,o)2m5

|  IDecisiOn:The COmmntee nOted that DHI has recommended for ttxajon OfnollllS in this case aS per

ll靴
‐

器 T童■ I棚 鶏
『
滞 鵬 よT露槻 f宣 瓶 織 呪 l苗 庁 踏 棚 ll器 :,鵠::

|  lis to Dubai.Case iS deferred to 1 5.09.2015.

丁
HQ File

¨   ~~面

而IRLA

:01/80/050/00018/AM16/ |:05/23/040/00577/AM15/

IStatus:

:Deferred

iDefer

iDate:15.09.2015
139 魏器

α
“
Ю捌
“

iU".i"ion, The Committee noted that the firm has not replied to the deficiency (raised

letter sent to them on 08.06.2015 followed by reminder on l3'07'2015 and decided to

r.*irA". to firm to furnish reply' Case is deferred to l5'09'2015'

i_- ffi iF".t" N"mi BIRLA 
'- @ ist'tt"t 

----_ 
i

r i iruRurewe FrBREoprrcs lffi;;';- 
- 

l.tppro"ea i

i i ippuvere LIMITED, io:'ot'zots-1,-_----i
i FOEi;* ---['1F* ffii 

i

l'-'ir";*;, ri; ";;;il;; d;;id;d;;;iiitiil;ffi;b;ieffit: Por iDili;No.rs-07/201a-|

I lfp dated 21.07.2015 (Copy of tne commeni, U"ing sent to firm and RA)' 
1ilr

i-t'

Dl

門
嗣
Ｄ

ｄ

ｂｙ

ｓｅｎ

「
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iCase No.:10/3/80‐ ALC2/2015 Party Name:CllEMICO

I                     ISYNTHETICS LTD.,
Meet No/Date:9/80‐

IALC2/2015
103.08.2015

Status:
Deferred

≒43聴応蕊蕊7~閻 蕊蕊丁
~剛 話建10393725画戸~■

、M15/      2503.2015             Date:15.09.20151I"υ l:01/80/050/00010/AM16/      :05/23/040/00574/AM15/      2503.2015             Date:15.09.20151

Decision:The Conllnittee noted that the flrin's application has been scntto MSME on 08.05.20151

' followed by reminder on 13.07.2015 for comments and decided to send reminder to MSME to
,expedit: comments. Case is deferred to 15.09.2015. i

Case No.:19/3/80-ALC2/2015 Parly Name: ISGEC HITACHI Meet No/Date:9/80-

:01/80/050/00019/AM16/      :05/23/040/00572/AM15/

Decision:The Committee noted that the flrrn has not

lcttcr sent to them on 13.07.2015 and decided to send

deferrcd to 1 5.09.2015.

ALC2/2015
03.08.2015

Status: l

Deferred

Lic.No/Date:0510393737 Defer      l
25.03.2015             Date:15.09.20151

rcplicd to thc deflciency(raiSed by DIPP)|

reminder to flrm to funlish reply. Casc isl

IHQΠL~~~~~~
rOSENЫ
M「ED

1

IRLA File

卜4

ICase No.:22/3/80‐ ALC2/2015 Party Name:CEE DEE     .Meet No/Date:9/80‐    Status:      |
|                  IVACUUM EQUIPMENT PVT,ALC2/2015        ‐Deferred    l

lLTD                  03.08.2015                      1

И51器品掲5υ0002ν AMlα  titt」 liOЮ029ンAMly ち::ど究 lC3‖
006535213:lll,0920151

Decision:The COmmittee noted that DEIT has raised denciency in the irm's application and send ll

ldirectly to the flII11 0n 06.07.2015 to furnish reply. NC decided to send renlinder to the flrrn tol

leXpedite reply.Case is deferred to 15.09.2015.                                               1

~F而
続 面 /2015胃

臨 輛 儒 I驚
獅

赫
~1濡

∫

~I

И6田   戸
~瓢
、高罵百
~~1聴
鸞ぷ面O1079下B悪:蔦風丁

,Decision: The Committee noted that the firm's application has been sent to MSME on 08.05.2015
followed by reminder on 13.07.2015 for comments and decided to send reminder to MSME to

__E><p.dtt. ""1."r1. Cr:,r A"fe

~1面
而 而 而 而

~1爾

騨
夏

~蹴
孤
~1需

源

~

1睡 Hlふ 肥 麗 轟 ユ 躙
1諸
酬 讐 IS ttd“

d“dЮ
“
耐 К面 derto MSME呵

|

嗣 |   |
applicatitthas been sttIMsME丁 5面雨而

|
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i需ミ霊渤 38∬Ш田造釧TCシ
Ю‐
1鵬dl ftteNα

`5β
/80-ALCν 2015

itム農tiさ i品':たコy dtted 31.07.2015 has been rece市 ed and iSDecision:The COmmittec note(

I F』 iLsemtoDHIbrcommttSCtteヽ
deferred to 15.09.2015.

1、 ″ 、,′^ ~X′ OA ~~~~~Meet No/Date:9/80‐

DE'ELOPMENT ENGINEERS IALC2/2015

ic.No/Date:0510393821

:01/80/050/00028/AM16/ :05 I 23 I 040 I 00605/AM I 5/ 01.04.2015

IDecision:The commntec decidcd to radfy the nolHIs based upon the DHI U.0.Note No.Nil
dated

■′CCiS1011: l HCしυH lllllヽし0し uし lヽuしv Lv■ ‐し■■′ し'■‐`・Ψ・・…―マーーーー

103.08.2015(Copy Ofthe comments bCing sentto flrm and RA).

IRA may take necessary action accordingly.

痣
岬
“

FF而而面扇T
36 い

^

|       ‖量{#||‖liI鷺環‖1111111鷲‖::轡節iR｀
their case.Case is deferred to 15.09.2015。

No.:16/3/80‐ ALC2/2015
Status:
Deferred

/80/050/00194/AM16/

Decision: The Committee noted that the firm's application has been sent to MSME for examination

iand comments on 3 1.01-2015. Case is deferred to l5'09'2015'

Status:
Deferred

04/24/040/00331/AM15/ Date:1509.2015

漱瓢 瓢 製幽
〕n sentto MSME on 08.05.2015
)15.09.2015.

lCaSe｀
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"た
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総 隠 冨 I乳 .,
1
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レIcet No/Date19/80‐

ALC2/2015
03.08.2015

. -. HQ File RLA File Lic.No/Dare:5310018490 Deferl5a:01i80/050100034/AMl6l :53/24l04Ol00}2llAM15/ 10.04.2015 Dare:t5.09.2015

,Decision: The Committee noted that firm's application has been sent to C&PC on 08.05.2015
followed by reminder on 18.05.2015 for examination and comments and decided to remind C&PC to

, expedite comments. Case is deferred to I 5.09.201 5.

ICase No.:6/9/80‐ ALC2/2015  Party Name:ZENITH
PRECIS10N PVT LTD.,

~F冨

面 こ 蔦 互 玩 正 面 置 万 面 雇

「I                   PENPOL LIMITED
Status:
Deferred

| 臨覆ジ
80‐

~
iStatus:
iDeferred

*.-|

155 1HQ File
:01/80/050/00191/AM16/

IRLA File

:07/24/040/00061/AM16/
ILic.No/Date:0710108298 Defer

101.06.2015             Datc:1509.2015

Decision: The Committee noted that the firm's application has been sent to MSME lor examination
and comments on 31.07.2015,Case is deferred to 15.09.2015.

「
FtteN∝

″ツm■LC2215圏

響

LN器 W尋 T・

156F霊隠蔦肩悪蔦蔦戸
~聰
魔蕊蕊鳳丁 Lic.No/Datc:0410160639  Defer         l

0506.2015              Date:1509.2015

Mcet No/Date:9/80‐

ALC2/2015
103.08.2015

Status:
Deferred TI

Decision: The Committee noted that earlier the firm's application has been sent to DIPP for
;examination and comments on 31.07.2015. However, DIPP informed that this case does not pertain,
,to them and therefore, NC decided to transfer this case to MSME for comments.
ICase is deferred to 15.09.2015.

'Case No。
:5/9/80‐ ALC2/2015  Party Name:INTERPUMP   'Mcet No/Date:9/80‐     Status:

IHYDRAULICS INDIA PVT. IALC2/2015        :Deferred
lLTD.,                 03.08.2015          

‐

卜7鵬航5∽mttA里
~開
脇蕊蕊戸

~~1需
鷲lT質選褒蔦

|

|  IDecision:The Committee noted that earlier the flrm's application has bcen sent to DIPP for‐

1警瀧間 ti:1継w場翼 :・rf猟∴熙漁留憔観智Tム11:鷲.Ctte“
ぃ面
““
dni

ICase is deferrcd to 15.09.2015.
|

戸F高而画面而百匿蕊蕊W認評
而剛蒻戸
翫直~
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Status:
Deferred

ハ

＼
ゝ



inormS・
Caseヽ d,ゃ響1● 1'・ 9?・ 191'・

S.No.254

has been sent on 31'07'2015 to fumish reply'

Case is deferred to 03.08.2015.

CaseNo. A-04 M/s. Larsen &
Toubro Ltd.,

HQF,No.01/80/171/00443/AM15/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.03/95/039/00001/AM15 0310787646

dt.05.08.2014
Date:03.08.2015 Request for ratification of norms

Lic.No.&date面蘇不画面葱面冠而雨22/AM15/DES.IM/s.ASSEAL
India Pvt.Ltd。 ,

CaseNo. A-05
3110065119/039/00002/AM15Meeting No.09/16

38
い
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1601HQ File
l:01/80/050/00188/AM16/

Lic.No/Date:3H0065498
IRLA File
|〕角男iOЮ 002νAMlα  'ダぶ:L諾

…



Date:03.08.2015 Pune Request for fixation of norms for annual

requirement.

dt.02.12.2014

Decision: The Committee noted that application does not pertain to DHI. DHI has informed that

DIPP/MSME be consulted. Accordingly, the Committee decided to send application for this case to both

i.e. DIPP and MSME for their examination and comments. Case is deferred to I 5.09.20 I 5.

S.No.256

Decision: The Committee noted that the firm reply dated 31.07.2015 has been received and is to be

examined by DGFT. Case is deferred to I 5.09.201 5.

S.No.257

MSME on 03.08.201 5 fbr conllnents. Case is deferred to 15.09.2015.

S.No.258

Decision: The Committee noted that MSME Bangalore has sent valuation report which has been sent to

MSME on 03.08.2015 for comments. Case is deferred to 15.09.2015

S.No.259

Decision: Th. Com*-itt." ,oted that the firm has not replied to the deficiency (raised by MSME) letter

dated 12.05.2015 sent to them on 14.5.2015 to fumish reply and decided to send reminder to the firm.

Case is deferred to 15.09.2015.

S.No.260

Case No.A/R-70 M/s. Gastek

Engineering (P)

Ltd., New Delhi

HQF.No.01/80/050/00509/AM07/DES.I Lic.No.8ι date

Meeting No.09/16 RLA,No.05/24/040/00346/AM07 0510188500

dt.08.08.2006Date:03.08.2015 Request for revision of norms

Case No.A/R… 149 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF,No.01/80/050/00083/AM14/DES. Lic.No.&date

Meeting No.09/16 RLA,No.07/24/040/00503/AM13 0710094700

dt.08.04.2013Datc:03.08.2015 Ratifications of norms

Decision: The Committee noted that MSME Bangalore has sent valuation report which has been sent to

Casc No.A/R-152 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQFoNo.01/80/050/00765/AM10/DES. Lico No.&date

Meeting No.09/16 RLA,No.07/24/040/00393/AM10 0710070031

dt.15.02.2010Datc:03.08.2015 Ratifications of norms

Casc No.A/R-41 M/s. Autotech

lndustries (lndia)

Pvt. Ltd., Chennai

HQFoNo.01/80/050/00068/AM12/DES. Lic.No.&date

Meeting No.09/16 RLA,No.04/24/040/00001/AM12 0410123667

dt.29.04.2011Date:03.08.2015 Request for fixation of norms

Case No. A/R-47 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/162/00100/AM15/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.07/24/040/00399/AM12 0710085276

dt.05.01.2012Date:03.08.2015 Request for fixation of norms
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Decision:The Committee noted that MSME Bangalore has sent valuation report which has been senttO

MSME on 03.08.2015 for comments. Case is deferred to 15.09.2015

S.No.261

Case No.A/R¨48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

…

1慇0/162Ю0101/… Lic.No.&date

Meeting No.09/16 4o/oo187/AM09 0710059077

dt.13.08.2008
Date:03.08.2015 Request for fixation of norms

Decision: The Cornmitt.e *ted that MSME Bangalore has sent valuation report which has been sent to

MSME on 03.08.2015 for cornlnents. Case is defelTed to 15.09.2015

S.No.262

Decision: The Committee noted that firm's request dated 09.06.2015 has been sent to MSME for

comments on 14.06.2015 and decided to remind MSME to expedite comments.

Case is deferred to 15.09.2015.

S.No.263

Decision: The committee decided to modify the norms based upon the DIPP ID No. 1219012015-

TSW/130-A/R dated O4|OBI2OLS as under:-

1. Quantity of import item at Sl. No. 1 may be increased from 253034 Kgs. to 263280 Kgs.

RA may take further necessary action accordingly.

Decision: The Committee noted that firm's reply dated 20.06.2015 has been sent to DHI on 13.07.2015

for comments. Case is deferred to 15.09.2015.

S.No.265

Casc No.A/R-125 M/s.Boysen

lndia Ltd.,Noida

HQF.No.O1/80/050/C10278/AM12/DES. Lic.No.&date

Meeting No.09/16 RLA,No.05/23/040/00186/AM12 05100299447

dt.11.08.2011Date:03.08.2015 Request for amendment / revision of
norms.

Case No.A/R-130 M/s.ISGEC
Heavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/C150/00576/AMi4/DES. Lic.No.&date

Meeting No.09/16 RLA,No.05/23/040/00476/AM14 0510379678

dt.18.02.2014Date:03.08.2015 Request for increased quantity of
import item No. I of norms.

S.No.264

Casc No.A/R-131 M/s. Boom

Systems Pvt. Ltd.,

Faridabad

HQF.No.01/85/050/00097/AM12/DESI Lic. No.&date

Meeting No.09/16 RLA,No.05/23/040/00156/AM12 0510297632

dt.26.07.2011Date:03.08.2015 Request for fixation of norms.

Case No.A/R-147 Mis. Borg Wamer

Emissions

Systems Indai

HQF.No.01/80/050/00111/AM15/DE

S.I

Lic.No.&date

Meeting No.09/16 RLA,No.05/23/040/00541/AM124 0510383080

ぷ
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Datc:03.08.2015 Pvt.Ltd.,New

Delhi

Request for fixation of norms. dt.28.03.2014

Decision: The Committee noted that firm's representative Shri Kapil Bajaj, Deputy Manager SCM
attended the personal hearing held on 04.08.2015 and were explained about the errors in their information
given to DES-I. NC also noted that the firm was asked to provide correct details regarding export/import
items for consideration of their case. Case is deferred to 15.09.2015.

Case is deferred to 15.09.201 5.

Decision: The Committee noted that firm's request dated 30.09.2014 has been sent to C&PC for

comments on 05.02.2015 followed by reminder through DO letter dated 23.07.2015 to JS, C&PC to

expedite cornincnts.

Case is deferred to 15.09.2015.

S,No.267

Decision: Th. Cor*itt". not.d thut firm's request dated 30.09.2014 has been sent to C&PC for

comments on 05.02.2015 followed by reminder through DO letter dated 23.07.2015 to JS, C&PC to

expedite comments.

Case is deferred to 15.09.2015.

S.No.268

ffiitteenotedthatfirm's*pyd"t.d,1.05.20l5hasbeenSenttoDHIon05.06.20l5
for comlnents.

Case is deferred to 15.09.2015.

S.No.269

ffiitteenotedtr,utfi,*t'.q,.'tdut.d|g.l2.2o14hasbeenSenttoMSMEfor
comments on I 1.02.2015 followed by reminder dated 31.07.2015 to expedite comments'

S.No.266

Casc No.A/R-150 Mis. Poly

Medicure Ltd.,

HQF.No.01/81/050/00071/AM15/DE

S.I

Lic.No。 &date

Meeting No.09/16 RLA,No.05/24/040/00447/AM14 0510380665

dt.03.03.2014Date:03.08.2015 Request for revision of norms.

Case No.A/R-155 M/s.Poly

Medicure Ltd.,

HQF.No.01/80/050/00229/AM15/DES.I Lic No.&datc

Meeting No.09/16 RLA,No.05/24/040/00109/AM15 0510388265

dt.05.06.2014
Date:03.08.2015 Request for revision of norms.

Case No.A/R-156 M/s.LMT

(India)P宙 .

Ltd。 ,

HQFoNo.01/80/162/00262/AM15/DES.I Lic No.&datc

Meeting No.09/16 RLA,No.31/83/039/00001/M15 3110063414

dt.09.04.2014
Date:03.08.2015 Request for ratification of norms.

Casc Noo A/R-157 M/s.Y‐Tcc

lndia Ltd.,

Gurgaon

HQF.Nor01/80/050/00239/AM15/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.05/25/040ノ 00069/AM15 0510388240

dt.04.06.2014
Date:03.08.2015 Request for revision/amendment of norms.

Case is deferred to 15.09.2015.
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S,No.270

Decision: The Committee noted that firm's request dated 19.12.2014 has been sent to MSME for

comments on I 1.02.201 5 followed by reminder dated 31.07.201 5 to expedite comments.

Case is deferred to 15.09.201 5.

S.No.271

Case No.A/R-165 M/s.ISGEC
Hcavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00262/AM14/DE

S.I

Lic.No.&date

Meeting No.09/16 RLA,No.05/23/040/00234/AM14 0510364501

dt.04.09.2013Dtte:03.08.2015 Request for conection of export

product of norms.

Decision: The Committee noted that firm has not replied to the deficiency (raised by DIPP) letter dated

01.05.2015 followed by reminder on 13.07.2015 and decided to send final reminder to the firm to
expedite reply.

Case is deferred to I 5.09.2015.

Decision:The Committee noted that C&PC vidc their letter No.46011/40/2014-PC‐ II dated 22.06.2015

has raised deflciency in the nrm's request and sent it dircctly to the nIHI to fumish reply.NC decided to

issuc a rerninder to flinl expedite reply.

Case is deferred to 15.09.2015.

Decision: The Committee noted that DHI has raised deficiency in the firm's request vide UO No.3
(10y14-TSW (B)1264 dated 15.07.2015 and decided to send it to the firm to fumish reply.

Dire

Mir

Casc No.A/R-158 M/s. Y-Tec India

Ltd., Gurgaon

HQFoNo.01/80/050/00129/AM15/DE

S.I

Lic.No.&date

Meeting No.09/16 RLA,No.05/24/040/00481/AM15 0510382360

dt.21.03.2014Date:03.08.2015 Request for revision/amendment of
norms.

S.No.272

Case No.A/R-38 M/s. Technoweb

Textile
Engineering Pvt.

Ltd., Mumbai

HQF.No.01/80/050/00077/AMi4/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.03/95/040/01060/AM13 0310730202

dt.03.04.2013Date:03.08.2015 Request for revision of norms

S.No.273

Casc No. A/R-55 Mis. Licra
Green

Technologies,

Bangalore

HQF.No.01/80/050/00412/AM14/DES.I Lic.No.8ι  date

Meeting No.09/16 RLA,No.07/24/040/00215/AM14 0710099590

dt.13.11.2013Date:03.08.2015 Request for revision of norms

Case is deferred to 15.09.2015_
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S.No.274

Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency in

the firm's request as under and decided to send it to the firm to furnish reply:-

"Sl.No.4, 5, l1 & l4 of Standard Deficiency Letter (Export Product wise)."

Case is deferred to 15.09.2015.

SoNo.275

Decision: The co*-itter decided to modify the norms based upon the DHI recommendation vide UO

No. Nil dated 03.08.2015 (copy of comments being sent to the firm & RA).

RA may take further necessary action accordingly.

S.No.276

Decision: The Committee noted that the request of the firm is not specific. Accordingly, NC decided to

ask the flrm to sublnit speciflc request to consider their case.

Case is deferred to 15.09.2015.

S.No.277

Decision: The Committee noted that the request of the firm is not specific. Accordingly, NC decided to

ask the flm to subrnit speciflc request to consider their case.

Case is deferred to 15.09。 2015。

SoNo.278

Casc No.A/R‐ 57 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00089/AM15/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.03/94/040/01044/AM14 0310762309

dt.18.12.2013Date:03.08.2015 Request for change of Net Weight of
export item at Sl. No.1,2,3,4,5,6,9 and l0
of norms

Case No.A/R‐66 M/s. Doosan

Power Systems

India Pvt. Ltd.,

Chennai

HQFoNo.01/80/050/00325/AM13/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.04/24/040/00102/AM13 0410139508

dt.05.09.2012Datc:03.08.2015 Request for amendment of norms

Case No.A/R-67 M/s.Autotech

lndustries

(India)Pvt.

LTd.,Chennai

HQF.No.01/80/050/01681/AM09/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.04/24/040/00221/AM09 0410101668

dt.16.01.2009
Date:03.08.2015 Request for revision of norms

Case No.A/R-68 M/s.Autotech

lndustries

(India)P宙 .

LTd。,Chennai

HQF.No.01/80/050/00224/AMH/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.04/24/040/00053/AMll 0410114549

dt.14.06.2010
Date:03.08.2015 Request for revision of norms

Casc No.A/R-69 M/s. Autotech

Industries

HQF.No.01′′80/050/00380/AM12/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.04/24/040/00224/AM12 0410130238
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Date:03.08.2015 (India)Pvt.Ltd。 ,

Chennai

Request for revision of norms dt.11.11.2011

Decision: The Committee noted that the request of the firm is not specific. Accordingly, NC decided to

ask the f1111l to submit speciflc request to consider their case.

Case is deferred to 15.09.2015.

S.No.279

Decision: The Committee noted that the firm's request dated 03.03.2015 has been sent to DIPP on

27 .07.2015 for examination and comments. Case is deferred to 15.09.2015.

S.No.280

Decision: The Committee noted that the firm's request dated 26.02.2015 has been sent to DIPP on

29.07.2015 for examination and comments. Case is deferred to 15.09.2015.

S.No.28l

Decision: The Committee noted that MSME has requested the firm to provide excel sheet for
import/export items directly and decided to remind the firm to furnish reply.
Case is deferred to 15.09.2015.

S.No.282

No. Nil dated 03.08.2015 (copy of comments being sent to the firm & RA).
RA may take further necessary action accordingly

*****

Case No.A/R-70 M/s.Xytel lndia

P宙.Ltd.,Pune

HQF.No.01/80/050/01653/AM09/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.31/24/040/00248/AM09 3110036856

dt.02.01.2009Date:03.08.2015 Request for fixation of norms

Case No.A/R-71 M/s.Spirotech

Hcat Exchanger

Pvt.Ltd.,New

Delhi

HQF.No.01/80/050/00265/AM15/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.05/24/040/00154/AM15 0510389675

dt.14.07.2014Date:03.08.2015 Request for revision of norms

Casc No.C¨ 08 M/s. Toyota

Kirloskar Auto
Parts,

Ramanagara

HQF.No.01/80/171/00441/AM14/DES.I

Meeting No.09/16 RLA,No.A/2012/08/EOU― TN
Date:03.08.2015 Request for fixation of wastage norms for 100% EOU.

Case No.A/R-72 M/s. Larsen &
Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00617/AM08/DES.I Lic.No.&date

Meeting No.09/16 RLA,No.03/95/039/00003/AM08 0310437081

dt.23.07.2007Date:03.08.2015 Request for amendment / revision of
norms

Decision: The committee decided to modifo the norms based upon the DHI recommendation vide UO
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卜linistry oi Heavy Industries & Public Enterprises
Departrllent of Heavy lndustry

TSW(B)SectiOn

Subject: Application of M/S Alstom Transport India for ratification of
norms of AA no no 0710099232 dt 28-10-13

DES-i, DGFf may kindly refer to the above mentioned AAs of M/s
Alstom Transport India. Firm's letter of dated 27-0L-15 has been
exa m i n ed . Th e re p I y lla s _fp1lpfyUg_{qcre pa n ci es.

1. The import list bonsistffifirm has said to be
submitted calculation for item no B to 34. But in addition to
above items there are a number of items like item no. 46 to
61 etc. whose units are not in numbers. The firm has not
given any calculation or any information for the above items.
The firm may be asked to submit calculatlon foi'all the itenis
whose units are not in nunrbers.

2. It appears the firm proposes to import consumable like item
no. 1to 3. The firm may be asked to submit item numbers of
all the consumable proposed for import vvith their total vaiue.

3. The firm proposes to import a number of kits like itenr na.784
to 807. The firm may be asked to submit specific use of all the
iteins whose description is with *Kit".

4. Regarding the calculation submitteci, it nnav be mentioned that
the firm had apolied for 100/o vvdstage fcr ali items. But ncw
the firm has claimed wastage to the tune of 77oro for iiei-n no
33. The total wastage on plates comes to 26,7. The calculaticn
submitted is also not clear. The calculaiion is also not clear.
For example, for item no B, the gross weight is stated to re
487.57 kg while actual import is 965 kg when export is fcr 4
nos of coaches. In view of above, the firn: may be asked to
submit complete calculation for item no !!,73,19,22,33 & 34
ltiith the above clarifications.

彙akBoC.P

Develooment Officer・
   15-07-15

dated

O
い

Del

課計話辛話記3(X/1年Tsw(B)
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

θ6

″Z92イタ

/
TSW(B) Section

Subject: Application of M/S Alstom Transport India for ratification of
norms of AA no 0710107246 dt 10-01-14

DES-I, DGFT may kindly refer to the above mentioned AA of M/s
Alstom Transport India. The firm has replied vide their letter of
dated 24-0L-15. The reply is incomplete. The firm has not replied to
the point 3 & 4 of our letter of dated 16-04-14.(Copy enclosed) In
addition following points needrclarification.
1. The weight given in calcuiE-tion-doFIot match with the total

weight. The gross weight for item no B is 487.57 kg & for 12 cars
it is 5850 kg while the firm has sought 2896.44 kg. This needs
clarification.

2. The firm has not filled all columns for item no 786 to792 etc. in
the allocatiorr of inputs. The reason for the same,

3. The firm has only given the statement of wastage. The firm to
submit calculation of all items whose unit is not in number
supported by Engg drawing.

鳳
Development Officer

15-07-15
pcFT, FTpO. pES-r t;h,
Deptt. of HI, UO No 3(2|)/L4-TSW(B) Ci'dut"d
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Subject: AA no 0210199203
Manufacturing Compan v iilri

30(Hの/2014¨M田
dated 23.01.14   in respect Of M/s Hitaishi KK

ffir"TJ:*,ved 
from firm is praced at puc. As per the repry, the norms may be fixed as

o euantity of export may be amended to 17.353 cbm.
~~~● TImpOrt hay be Jbwed for24.485 cbm hdusive Of41%wastage.

This issue-witlr-th" up -- :

(I:li::i:lillli11・

ADfME)

d血

“

卸 田 5
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Ministry of Heavy Industries & Public Enterprises
Departnrent of Heavy Industry

TSW(B) Section

Subject: Applicq!jq_pf__lv1i9 Alstom India for ratification of
norms of AA ndozz10072580-dt 30-01-14

ffiv
DES-I, DGFT may kfndly refer to the above mentioned licence
of M/s Alstom India. The firm has not replied to any of the
points raised by this office vide letter of dated 26 03-
15(Copy enclosed.). This Office,therefore, does not support
the request,

The above issues with the approval of IA(KKT).

ル
B,C.Nayak

Development Officer
10-07-15

dated「
FDO′ DES― I′ DGFF
Deptt.of HI′ UO No3(21)/14-TSVV(B)

屁 ホ
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Ministry of Heavy lndustries&PubHc Enterpri
Department of Heavy lndustry
TSW(B)SecuOn

SubJect:Applicauon of M/s Thermax Limited for rauicaJOn OF norms
of AA no-3110064601 dt 24-07‐ 14

DES― I′ DGFT may kindly refer to the above mentioned AAs Of M/S
Thermax Limited. Firm′ S representation of dated 10-05-15a10n9with

the amendment sheet no l has been examined. I am dlrected tO
state that quantity of import nnay be a‖ owed as per SION C-1647 or

i。ぃ′er  with  aCCOuntability  asas  applied  For  whiChever  iS
recommended earller

The above issues with the approval of IA(KKT)

o3(51)/14-TSW(B)

B.C Nayak
Development Offlce「

03‐07‐ 15

dated

い
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Govcrrment oflndia

甲 t/

Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

approva

Shri Haradhan Das,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Depaftment of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
Fax: 2306 2225 123061613

%。

(0.P,Shallll→
」oint lndustrial Adviser

Tel:011‐23071442
Telefax:011‐ 23071187
Email:omsharrna(anic.in

)、不ムヽ
g

TradeＤ‐

Ｍ

Ctt F・ ′ζ

Room No. 223, AWing,
ShastriBhawan, New Delhi-110 001

Dated the 23'd July,2}ls

OFFICE MEMORANDUM

Sub: Application from M/s. Decon India Plastics Pvt. Ltd. for the import of raw
material against the export of Bay Blend -T45 PG Bayer Make for issue of
advance Iicence (Licence No.3110065010 dated 27.10.2014 - reg

The undersigned is directed to refer to DGFT U.O. No. 0l/80/050/005771AN1-
ls/DES-Vl775 dated 11.02.2015 forwarded an application for issue of advance licence from
IWs. Decon India Plastics Pvt. Ltd. for the import of raw material against the exporl of Bay
Blend -T45 PG Bayer Make for issue of advance licence (Licence No. 3110065010 dated
27.10.2014. The application has been examined in Department of Chemicals and
Petrochemicals and the following nonns are recommended for the reference licence
application:-

鯰
pete uthorifv

Name of Export
Item(s)

ｎサ

ｇ
．

Ｑ

Ｋ

Name of import Item(s) Qty. in kgs.

…

l kg。 Bay Blend― T45PG
Bavcr Makc

1.05 kg/kg content in export
product.

雛例餓
ドuιυ吻「た十監勤/侃、
ofthe comDetent authoritv.      

｀
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KUVAWALA CORE DRILL EQPT PVT LTD.

ⅣIANUFACTURER EXPORTER&IMPORTER

TEL:91‐ 22‐23516141-66635452
FAX:91‐ 22‐66607358
E―MAIL :sales@kuvaWalacorednllocom

To,
Director General of Foreign Trade
DES-1 Section
Room No. 404,4th Floor
Udyog Bhavan

New Delhi - 400 020
IEC No. 03i1051788

Attn:ML Haradhan Das― F.T.D.0レ/

Sub:Ratification of norrns in resDeCt Of Advance Licence
No.03■0790786 dtd 05ノ ■1/2014

Ref:

跡

Encl:as above

D:WJay｀kCd｀letter

1合"ヽ し

524,ARUN CHAMBERS,TARDEO,
MUMBAI(BOMBAY)400034.INDIA
websle:www・ kuvawalacoredri:Lcom

29th」 une′ 2015

WDrDu、 l10

Dear Sir,

We are in receipt of your office letter dated 0510612015 addressed to Addl. D'G.F'T,

Mumbai and copy to us (copy enclosed).

We would like to inform you that the above application was on repeat basis and the

Addl. D.G.F.T., Mumbai has issued the licence accordingly.

In support of the above facts, we are enclosing herewith a copy of covering letter and

copy of ratification for your perusal.

We hope the same you will find in order and do the needful.

Thanking you,

Yours faithfully,
FOT KUVAWAI.A CQRMRILL EQUIPMENT PVT. LTD.

場 畠 轟  Lu10

0■o て卜̀ヽ  37ミoFド .こ |

鴫     〈

BY SPEED POST

・ '‐´ =、 ‐...`,I



TEL: 23516141-66635452
FAX: 91-22-66607358
E‐MAIL:vilavの kuvawalacored面 ll,com

Our Ref. Flle No. [10/01301 5003

The Addl. Directorate General of
New C.G。 ○. Building′
Churchgate′
Munbai - 400 020。

KUVAWALA CORE DRIILL EQPT.PVT.LTD.
Ⅳ中 ACTI」 RER EXPORTER&IMPORTER

524,ARUN CHAMBERS,TARDEO
NrUMBAI(BOMBAY)400 034 1NDIA・
WEBSITE:www.kuVaWalacoredrill.com

Date : 18/10/2014

Foreign Trade

工EC NO. : 03■ 1061788

巨ЫЮ :“/     
…
:妙 PЮ :―

Export House No. ZA/0510 Dated : 23/03/20■ 0              /

Sub : Grant of Advance Authorisation  During AM2009/2014 PERIOD
No Norm Fixed  ENGINEERING PRODUCTS  for  exPorts  cf  DRILLING
MACHINE ACCESSORIES SUCH AS DRILL RODS/CASINGS/CORE  BARRELS/
ADAPTORS/COUPLINGS/SUBSTITUゴ Sfor FOB Value Rs.73′ 97′ 840.00 CIF
Value of Rs.64′ 32′ 500.0

Dear Sirs, ,:

With reference to the above, we are submitting herewith our
application for Advance Authorisation along with following documents :

1. Application in Aayaat Niryaat Eorm in DupJ.icate.
2, EFT For Rs. ******6,440.00 in favour of Addl. DGFT, Mumbai
3. Copy of SSI Reg. Certificate.
4. Chartered Accountantrs Certificate of past 3 years export performance
5. Declaration AS PER HANDBOOK.
6. Copy of, IEC
7. Copyr of B.CMC.

8. Manufacturing process and flow chart.
9. Copy of Central Excise Certificate.

10, Production & Consumption data.
11. Copy of Supporting Manufacture.
11. Copy or Ratification letter 03/94/040/01128/AM14 MEETING DATED

08.07 .20r4
72. Copy of Export House Certificate.

０

・

Due to oversi-ght we have mention the supporting
include the same as Co-licensee (Consent letter

mf9 but request you to p■ ease
enclosed herewith)

ヽ 7喘 ド

.2.

PARVEttN 8卜lARMA

Fore
e&
rwD

お

り

D:Wijay\kcd\letter



KUVAWALA CORE DRILL EQPT・
PVT・LTD.

MANUFACTUREREXPORTER&IMPORTER

I取:響雌謂鷲。d飢∞m        淵
鷺・

晏:尋II:呈il18:lrD::1lalttI]晟
lkl°署 T]S』

「

器 £ T■ :翼

工P・ n°W itSめ ange tO

enc■ OSed).

1を1:きモ t::i:′  :: lは
th::き ]][き

゛

tu]S:::iili[]On tl・
もGF: Hand B°

°k°  Since it iS 
°n

NEW DELHI・

翼cttdor選[∬■li:重
e

Fi■e NO.

we request yOuF kind hOnOur tO iSSue AdVanCe AuthOriSatiOn at an early date
and Oblige.

Thanking you′

YOurS fa■thfullxl PVT. LTD.
DRITI EQUIPMENT

託I~luVAW今吐fC翠
ご KU脚悪 絆 FD赳+ッ

LTD.

い
|〈

D:WlaytCttletter
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                     00VERNMENT OFlNOiA

_                   MlNiSTRY OF COMMERCE&!NDuSTRY
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i慟轟轟写よ篤t嗅吼
Mumじ書:・ 400034
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‐mall:          '

Sutte" 糧|■
=l躙

:=:器絆鵠晶Fl洗講
'dVance AuthOJ23‖

On No.0310776"4 dated“ ,03.2014

Mootil」
‐
N●」08J15 Date103・ 0712014

躍鰐i醐I彙駆獅糠W撫轟野蕪善:山鮮バi

二遇 鐵 競 績 l朦輛 輛 蘇:「   ~~目 緊青百
1●
雨 :「Ⅲ Ⅲ

Iプロ
'7●

A鵬4書 IRLA目聘
41二庶

~~i正
蔦 轟 薔 6516ソチ面

‐
I~

訴癬lぶ輛輌轟綴鋼椰鵠還驚濡
―
輛鳳庶|

Da"d:ツク'フイ

０
１
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03.07:2014.

RLA m■ y ta卜●■
1,自"'γ

aザPtt l=2J'9■   _

2.Acopyo'ihlglsttlrbrleobelngiort'/ardgdtoAclditionat.DGFT.Humboiwhomay
ionts.t.d lmnreotatety tor rur1ner nececrary action in the matiar.

・
　

　

一
　

ｂｅ

●

t. tn c*r lht firm tnton(9 to Eprglall.t lgslntt tho rrld docisl'on.ol ths Normr Commltree' the

ram€ 
',ray 

be submtutd to: 6hrl pfrv.an,sh.rme,'-d;c; uo*" c",1,'nl11oe J, Room No' 302. DGi?'

udyog Ehalrtn. Hew Dethl' Ph- 23s81e62 ext.l4o a.mail : ogweons@nlc;ln ]t.obllg : ,',,i,Jxl,1,nn,,,,,,
t).

ffit'rr"ffi*ffi"ld;{
Foreign Trado DevelopmEnt Offlcer

For Dlroctor General ol Foraign Trade
Tel.:2J081562 Ext.2Ei

E'mall: Prtye'ranian@nic'in

い
EQtt PⅧ  LTD.

Director/Directors
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Ministry of Heavy Industries & Public Enterprise ,ffiai t-'
Department of Heavy Industry
TSW(B)SectiOn

DES-I, DGFT may kindly refer to the above mentioned
licence of M/S Thermax babcock, The comments of the
above AA has already been sent vide this Office letter of
dated 16-03-15.(copy enclosed). The AA no is different as
it is mentioned wrongly by DGFT.

The above issues with the approval of IA(KKT).

B.C.Nayak
Development officer

17‐ 07-15

(871/15-蔦Щtt θ

ご
夕 )v〆
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Minisr:rv of Heavl' Irrdustries & Public Entcrprises
Department of Fleavy Industry

TSW{B) Section

Subject : Applic:rtion of M/s Thermax Babcock & Wilcox Energy Solution Pr,'t

Ltd. for ratification of norm of AA No. 31100650 dated 10.I 1 .2014.

Reference above application the lirm mav be advisecl to lurnish follor,r,rng

inforrnation:

i. Speci{ic ilems covered under the Pressure parts & non pressr-rre parts.
(Bxport item & Auxiliaries).

2. Break up item no. 20 & 21 to individual components.
3. Calculation of rvelding materiai.

This has the approval of iA (KKT).

t)t ! tl-)
U )i, ?i

(Gajraj Singhj
Sr. Development Officer

_W
DHI Uo No 3(a3)/20i S/TSW(B)/ dated 16.03.201s.

(\
[K"\g
f \\
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Ministry of Heavy Industries & Public Enter-pris タイ′
″
/j

Department of Heavy Industry
TSVV(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of
AA no 0510392239 dt 02-12-14

DES-I, DGFf may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. The firm's reply of dated 02-04-15 has been
examined. It is observed that Annexture B of the reply & the
original Engg drawing is not available. DGFT is requested to
forward the same to examine the request.

The above issues with the approval of IA(KKT).

″́

ゑB.CoNayak
Development Officer

07¨07-15
DGF「′FTDO′ DES― I)
Deptt.of卜 II′ UO No3(24)/15-TSW(B) dated

①

sよマ
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No.23(6)/2015‐Chem.
0/o THE DEVELOPMENT COMMISSIONER(MSME)

(CHEMICAL DIVISION)

7th floor, A Wing, Nirman Bhawan,
New Delhi

l4th July, 2015

OFFICE MEMORANDOM

Subject : Ratification of Advance Authorization No. 0510392444 dated 16.12.2014 of lWs Ecocat
(India) Pvt. Ltd.

Please refer to O.M. F.No. 01/80/050/580/AMlslDES-yI784 dated 1 ll2/2015 on the subject mentioned
above.

The application of the firm has been examined in this offrce and following quantities are recommended
for consideration.

Name of Export Item Quan-
tity

Name of Import Item Quantity
recommended

1.Part No.820750

Coated substrate cerarllic

Rttf金脚∫
0

(PdiRh,5:1)
2.Part No.820751
Coated  substrate  ceramic (DIA
57.15xl14.15x120)600 CPSI witl1 10
gΠプft3(Pd:Rh,8:2)

3.Part No.820752
Coated  substrate  ceramic (DIA
57.15xH4.15x120)600 CPSI with 30
gn1/ft3

(Pd:Rh,27:3)

5500

Nos.

8900
Nos.

8900
Nos.

1.Ceralnic substrate

(DIA l18.4x127rrm)600
CPS1/6 mil

2.CeraFniC  Substrate (DIA
57.15xH4.15x120 mm)600
CPS1/6 mil

3.Ceramic substrate (DIA
57.15xl14.15x120 111m)600

CPS1/6 1nil

4.  Palladillm Powder

Rhodium Powder

5500

Nos.

8900
Nos.

8900

Nos.

14477.72

騨
2456.15
gm

This issue is with the approval of competent authority.

Shri Hardhan Das ,
Foreign Trade Development Officer,
Ministry of Commerce & Industry,
Directorate General of Foreign Trade,
(DES-I Section)
Udyog Bhavan,
New Delhi

/ζシラフf
(J・ P・Pathak)

Ass■.Director(Chem。 )

い
椰
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Offlce ofthe Development COmmissioner

Micro Small&Ⅳ Icdium Enterprises
ⅣIECHANICAL DIVISION

3o(47)t1s -rvrc/g6

subject: AA no. 07lolo7595dated 1 1.02.15 for M/s, Dynamnatic t."t rrotogi", t/

We rnay write DGFT to ask following information from the unit:-
o Detailed technical note on manufacturing process including tlie

relevant flow sheet
. Weight, size and specification of each export product.

, t Detailed calculation as to how the quantity of raw material proposed
for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by docurnentary evidence/drawing.

. Blank size and development drawing of each part number.

This issues with the approval ofE)irector(ME)fortakingviewbyNCζ

′
`こ

也
(KS.Sodhi)
AD(ME)

ゞヽ`
´
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NO.… 1̈7(18)/2015-IPHw

…

赫

6ふふ.ふ誦哺爾

→無爺-110003

"1 \r. ) te , \ l{o 1 nnn---r !
鴨 uく鮨1く   )′し

GOVERNⅣ IENT OFINDIA
面 鎌 Ψ ■1-赫

PIINISTRY OF COⅣ IPIUNICATIONS AND INFORMATION TECIINOLOGY

議 ぽ 甫 鎌 響 呵1-m
DEPARTⅣIENT OF ELECTRONICS AND INFORIIATION TECIINOLOGY

l1/ebsite:www.deit■ govoin

iF:ll:1,ル :li:｀

ettTI。  1:'li t .:  : 
｀

助卜
聟
lⅢ
,Lb ratiflCttOn ofm騰舗 驚 需 11

19.2.2015 for expOrt of`icOntrol and lnstrLlinentation Package.

Plcasc l℃ fer tO your letter No. MM:FE:942 datcd 15.6.2015 receivcd from the O/O thc

DGFT fOrwarding the informatiOn On the suり cct mcnloned abOve.

鶴締稚毬.職胃鷺∬蝋
d詳
:器
ettu震写蹴nぶ籍:

You are, thcrefOrc rcqucsted to provide the
info「 ination at thc earlicst tO cnable further prOcessing Ofthc proposal.

DircctOr

TcI.‐ 24301268

COpシ tO:

Shri Haradhan Dass w.r.t.DGFT ID Note No.O1/80/050/644/AM15/DES-1/354
F「DO           dated 24.06.2015
0/o.DGFT
Udyog Bhavan
Ncw Delhi

l+glr"No,6tthl+yE

ELECTR9ザ
111ネ|)摯全

1雷鮒郵||‰夕 Datl.3:ア2013・…
⊃ピζτL

M/s. Bharat Heavy Electricals Limited
Electronics Division
Post Box No. 2606
Mysore Road,
Bangalore- 560026

0710107651 datcd

ELECTRONICS NIKETAN
6,C.G.0.CO■ IPLEX
NEW DELHI-110003

ttrIヽ
9

PARVF_EN SHARMA

認[財温即孵
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This issucs with the apprOャ a10fDirectOr(ME)fOr taking宙cw by NC.

じIL

Ⅷ樅鯖躙訛EttP

トマ負h)g

Wcight,sizc and spcciflcation ofeach・
cxport■ォoduCtr‐

~一
―
―
―`
-4-

r翻謂wi置場肥fhT¶監籍
aL∫
電子幣:1:S霧

二:濃:駐』瞥錦。譜b」槻鳳
manuね∝面ng宙■∞mメde
lntary evidence/drawing.

]鏃]:l『撃樽|:習::T鵠∬
∽ぬpTmmttL●

　
　
●

島ぐ
AD(ME)

詠ゝ

ff`ィ

`[,´

′ヽ′/

30(81)/ls _ME

Subject: AA no. 0710107705 dated 25.02.15 for M/s, Dynamnatic technologies Ltd

The following information is requi,ed from the rinit:-o Detailed technical note on manufacturing process incruding therelevant flow sheet

o/o DC, MSME UO No 30(81/ti_nap aut"a 03.08.15

イ
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Ministrv 
T#:?lIjliHT::,,i ?;:fi,il'erprises 

: i*' 7 ( ( 1r

TSW(B) Section

Subject: Application of M/S Enestee Engineering Ltd for
ratification of norms of AA no 5010002186 dt 05-03-15

DES-I, DGFT may kindly refer to the above mentioned licence of M/S
Enestee Engineering Ltd. The firm has applied for ratification of
norms. The firm may be asked to submit following information.

1. The firm has not submitted Appendix-11(A) of application
given the wastage in raw material. The firm may be asked to
submit the same,

2. Sl. No, 3,5 & 11 of SDL. The firm should give calculation for
the requirement for each raw material supported by j
dimensional engineering drawing with the relevant dimens.i.9q.,,
highlighted. ,,' ./ t>.-

B. QMaya k
DeveloPment Officer

29-05- 1 5

DGFT′ FTDO′ D ttS― I

Deptt,of HI′ UO No3(133)/15-TSW(B)    dated

|  ｀ ｀

P,^く、
、ヽ /ギ
｀

.、 ヽ /、
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Government of India
Ministry of Communications & IT

Oepartmlnt of Telecommunications
linvestment Promotion Section)

Sanchar Bhawan,
2O Ashoka Road, New Delhi - 11OOO1

KindlyrefertoDGFT'sIDnote-No'01/80lO5Ol44tlLM16/DES-1/182dated
08.05.2015 on the subject mentioned,"b;;;;;;J,-C'fo1..tire technical comments of

this Department on tir"ippif""ir"r, of U7 s"eirf* ir"rf"i'a Fibre Optics Rrt' Ltd' ' Goa for

ratification of norms in-respect or aav[ce-auttrorization No' 1710006066 dated

12.03.2015.Theapplicanthasexporto,a"'-orl,00,0ooKmoFC.Theapplicanthas

StteCt]:r露黒』11:iRnぶ∬
t品
臨織 ぶ■

ktta Fibre Opacs Pvt.Ltと ,

〕d12.03.2015

propoSed tO mport the fouoヽ ■ng itemS:

The applicant has requested raw material per Fibre Kilometer as under:

3. This department has been allowing 2oh wastage

UV n."in and therefore the reworked quantity for the

Optical Fibre Cable to be exported is as under:

for Preform of Sittca and 50/O on
total length Of l,00,000 Km of

ADET{IP)
Tele.23036401

Details of items n..,"十 i■▼reworked TOtal QuantitI
sl.No

28.00 gm 2800 Kg
1 1910 Kg
2

19.10g理
26.70m 2670 Kg

3 W nEslN II (em/FKm)

4. This department recommends essentiality for input of above items'

5.ThisdepartmenthoweveralsowishestoinformthatTelecomEquipment
Manufacturers Association of India (TEMA), which is an association of domestic

manufacturers of telecom products has informed that surplus capacit5r of preform of

silica is available in the country and DIPP may therefore take a considered decision for

grantingirnportauthorizationforthepreformofsilicatothemanufacturers'

6. This has the approval af i'* s"*'(^'J (ird''^i'^' 

' 
t"@

(Manish Shukla)

～

M"nufactur. ofFREFORM;f SILICA -For Manufacture t

ielecommunication Grade Optic

@factureof
Telecommuni.ation Gtadt OPticd
@ctureof
Telecommurli.@

¨ 10f理

“

 留讐キξ:詈幸計計≒晶護託澤号ず妻著雲轟量主な号グF音ザ号ぎ景
曇
⊇旦塾塑L DGrr,UdvoE BhaWan.鞣

゛
マ
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Government of India
Ministry of Communications & IT

Departm.ent of Telecommunications
(investment Promotion Section)

Sanchar Bhawan'
2O Ashoka Road, New Delhi - 11OOO1

StteCt ttTttl品
1::鶴

=£
]漁¶∬傷露:3混勝鴇撃雷」蹴讐

PVt・

port the bllo3・ing ltems

2. The applicant has requested rarv material per Fibre Kilometer as under:

Details of itemsSl.No
1

…

M OfSIHCA(gin/FKm) 30.00 gm/F堕
20.00〔要n/FKm2

t n r DDQTIT Tr /- / !'LtlU v r\evrr r 14 lbrar/ : aurrl 28.00 gm/FKm（
０

3. This department has been allowing 2Yo wastaqe for Pllform of Silica and

uV Resin and therefore the reworked qrrouty for the total length of 1,00,000

Optical Fibre Cable to be exported is as under:

4.    ThiS department recon■ mends essentia五 サ for input of above items.

5.   ThiS department hoWever alsO ヽヽ■SheS tO inforrn that Telccorn Equipment

lm■:駆I:ぶ翼宝Ъふ1繁Ъ」[1鷲L∬乱ttuttu賓::∬JOll見:∬曝
Silica is available in the country and DIPP may therefore take a COnsidered decisiOn for

granting import authorization for the preform of silica to the manufacturers'

レThis has the approval of壁

｀
たくリ

ｏｎ

ｏｆ
％
ｂ

6.

{ManiSu shuua)

多

人静ヤttiヽ

iffianufactureof
Te1."o**,rri""tiot Gtud. OPt

W nBStN I-For Manufacture of
Telecommunication Gl4ip rQgllqgl-E&Ie

facture of

Telecommunication qI449 !p!&4 FiEg

PREFORM of SILICA
lJヽ′RESIN I(3111/モ l墨⊇里1

い「RESIN II(gmmFKm

゛

DoT's IoDo No. 15-07/2014‐ IP datedジ可・07.2015
ヽHa Das

静
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GOVERNMENT OF INDIA
t"rrefugtrffiffirr{roi?T

PIINISTRY OF CO■71PIIUNICAT10NS AND INFORル mT10N TECHNOLOGY

議 ぽ 浦 象 響・
1-m

6

u倒 l

No.………….

ffiamft*ar
o,*.S.si.qiqrdffi
:ri rEffir-110003

w.rt.DGFT I.D.No.
datcd 18.5.2015

ELECTR(Э興ICS II'DIA
F,; :   ●: |■ o.:[:■

01/80/050/22/AⅣll1/DES-1/179

Dircctor

臨 |《

El`ECTRONICS NIKETAN
6,C,G.0.COPIPLEX
NEVV DELHI‐ 110003

17(27)1201s-lPHw

M/s. CEE DEE Vacuum EquiPment Pvt.

8 I -B/ I 6, General B lock
MIDC Bhosari
Pune/Mah-411026

Ltd.

刀弁′そ
「

:

柿
コ臼〔た2015...¨ .・・・̈

Drs- 1-

Sub: Application for ratification of norms of Advance Licence No '3110065352 dated

. 
Zi.Z.ZOl for export of " Module and other Supporling Cornponents for VPD Plant'"

Please refer to your application received from the O/o the DGFT and this Department's

lefter of even number dated 27.5.2015 ou the subject mentioned above requesting you to
provide the following information to enable further processing of the proposal:-

(i) Details of export products
(ii) Items covered in one set of each irnport item separately
(iii) Quantity of import items required for manufacturing one unit of export product

(iv) Wastage claimed , if any, and justification thereof
(.y) Domestic value addition on the irnport items

2. You are requested to provide the aforesaid information at the earliest. In lieu of the

infonnation we may not be able to process the case further. If the information is not

received within fifteen days the case may be treated as closed as far as this departrnent is

concerned

駆ζ

DEPARTⅣIENT OF ELECTRONICS AND INFORⅣ 【AT10N TECHNOLOGY

ι



NC― I Meeting dated 3/8/2015

Department of Heaw:ndu:||::(1へ
ζヽ

い

(K.K.ritr57ii
lndustrial Adviser

NC― l

S.no AA No Name S10NC-1647/1742/GN‐ 4/Repeat
152 510393821 Dee

Development
EP:  prefabricated  piping for COal  puiveriser

(176.55MT)
比em l-1.o2Kg/Kg cOntentin EP

item 2&3-Netto net

塾 m4&5-1.05Kg/Kg content
275

282

410139508 Dooson Agree with the request tO change the unit from

Jttge[19≦ g fpr relevant tube arld pipes.
310437081 L&丁 ltem 494-and 498-net tO net under¨

description in the third cOlumn ofthe table in the

letter Dated ll.7.2015.

ltem 496′ 497 and 501-within 2%of FOB value(C―

164刀 or as appl絶 d br′ whたhever`b暉 L
Nし may take a view



F No 46011/40/2014‐ PC― ‖

Government oflndia
Mlnistry Of Chemicals&Fert‖ izers

Department of Chemica s&Petrochemicals

ゴP

ShaSt“ Bha贔
ilぎifil:よをそzttI三玉2L

To 勝́2-84`■
M/s Technovveb Texl‖ e Englneering Pvt Ltd,
254 Udyog Bhavan,Sonawala Road,
Goregaon(E),
MUMBA!-400063.
TEL FAX:91-22‐ 26860905
E‐mail:technowebOvsnl com

SutteCt:Request for revision● of norms from Mノ s Technoweb Tex■ le Enginee洒 ng Pvt
Ltd, Mumbai for the irnport of raw material against the export of Plastic
lnieCtion Moulded Components Pressfit:nserts(Advance Authorisation Nos
0310730202 dated 03.04.2013 and 0310771124 dated 20.02.2014)

Si「

l am directed to refer to your Advance Authorization ApplicatiOns recelved from O/o

DGFT on the sublect cited above You are being advised to submn the fO lowing info「 mauon:

1. The products and inpuls in both licenses are the same and the inputs are granted
net to net basis

2. Technical specifications, size, weighVpiece etc. of the "PlNS" to be imported and
Technical specifications for "Plastic lnjection Moulded Components Pressfit lnserts"
along with Technical justification and specific reason for wastage of 10% in the
lnjection Moulding process duly certified by Chartered Engineer (CE).

3. Details of production of each type of "Plasric Injection Moulded Components pressfit
lnserts" and corresponding consumption of 'PtNS' in the year 2012-13 to 2014-15
duly certified by CA may be furnished,

4. How the rejected/discarded pins are being utilized. The commercial/sale value of
these pins vis-e-vis new pins may also be indicated.

5. Small sample of export product and import products, if feasible.
6. Any other relevant information.

い
Your's faithfully,

」oint lndustrial Adviser

Tel:011-23071442
Telefax:011-23071187
Email:omsharmaonicin

*-.'eppy-h": Shri Haradhan Dass, DES-1, FTDO O/o DGFT, Udyog Bhawan, New Deihi-
110001(w「 t their U O No 01/80/050/006/Aハ Л-15/DES― 1/12 dated 07 04 2015
and No 01/80/050/077/AM-15/DES― νl15 dated 06 05 2015)

(O.P. Shtrrma)



TSW(B) Section

subject: Application of M/s Licra Green for ratification of
norms of AA No. 0710099S90 dt 13-11-13

DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Licra Green. The calculation submitted by the firm is
not clear. For example in the calculation given for frame
350x350, the relevance of number 13 in the calculation is
not clear. The firm may be asked to submit calculation of
each raw material supported by engg drawing to examine
the request.

The above issues with the approval of IA(KKT). A/l),-
B"l. Nayak

Development Officer
15-07-15

dated

DG「 F′ FFDO′ NC― I
Deptt.of HI′ Uo No 3(10)/14-TSVV(B)

い

へ‐

)|し   翡鷺蔵塾´%喰ヱ

Ministry of Heavy Industries & public ,n urm.
(Department of Heavy Industry) u



NC-l Meeting dated 3/8l2OL5

NC-l

$w1rf
Department of Heavy tndustry 

-a\A't

h*
(r.r.rim?iJ

lndustrialAdviser

S.no AA No Name sr oN c- t647 / t7 42l G N-4/Repeat
152 510393821 Dee

Development
EP: prefabricated piping for Coal pulveriser
(176.ssMr)
Item 1-1.02 KglKe content in EP

Item 2&3-Net to net
Item 4&5 -1.05Kg/KS content

275 410139508 Dooson Agree with the request to change the unit from
meter to Kg for relevant tube and pipes.

282 310437081 L&T Item 494- and 498 -net to net under GN-4,as per
description in the third column of the table in the
letter Dated L1.7.2015 .

Item 496, 497 and 501- within 2% ol FOB value(C-

L647) or as applied for, whichever is lowpr.
NC may take a view



ξヽ、い・督タ

Department of Heaw:ndustry~tヽ
qへ ζヽ

ダ
（

NC‐ l Meeting dated 3/8/2015

S.no AA No Name p10NC-1647/1742/GN‐ 4/Repeat
152 510393821 Dee

Development
EP:  prefabricated  piping for Coal  pulveriser

(176.55MT)
比em l-1.o2Kg/Kg cOntentin EP

ltem 2&3-Netto net

rem 4&5-1.05Kg/Kg cOntent
275 410139508 Dooson Agree with the request to change the unit from

meter to Kg for relevant tube and pipes.
282 310437081 L&丁 ltem 494-and 498-netto net under GN-4′ as per

description in the third column ofthe table in the

letter Dated ll.ア .2015.

ltem 496′ 497 and 501-within 2%of FOB value(C―

1647)or as applied for′ whicheveris lower.
NC may take a view

NC― |

(K.K.riweiii
lndustrial Adviser

い
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